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THIRTEENTH REPORT OF THE COMMITTEE 

ON PJ£TITIONS (SI.V.ENTH LOK SABHA) 

I 

INTRODUCTION 

1.1 I, the Chairman of the Commi~tee on Petitions, having 
been authorised by the Committee to present the Report em thoir behalf, 
present this Thirteenth Report of the Committee to the Hou&e on the 
following matters: 

(i) Petition No. 21 regarding working of various Research 
Councils of Indian Medicines and National Institute of 

. Ayurveda. Jaipur, merger of various Research Councils into 
one integrated Council, t1ections \0 the Central Council' of 
Indian Medicine, enactment of a Central Act and improve-
ment in the system of education in Indian medicine etc. 

(ii) Representation against shifting of Headquarters of Central 
Silk Board from Bombay to Bangalore. 

(iii) Representation regarding certain railway facilities for resi-
dents of Gaya. 

(iv) Representation regarding transfer of ownership rights 
of shops in markets under the administrative control 
of the Directorate of Estates, under terms and conditions 
laid down by the Mimstry of Rehabilitation. 

(v) Representation regarding for",ard deaHogs in Securities' A' 
List at Bombay Stock Exchange in contravention of the 
Securities Contracts (Regulation) Act, 1956. 

(vi) Other Representations. • 
(vii) Outstanding Recommendations. 

1.2 The Committee considered the above matters at their sit-
tings held 0.0 10 February and 6 April, 1983. 
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1.3 The Committee considered their draft Report at their sitting 
held on 3 May, 1983 and adopted itl. 

1.4 The observations/recommendations of the. Committee on 
the above matters have been included in this Report. 

NEW OEWI; 

3 May. 1983 

J'tiisakha 13, 1905 (Saka). 

R. L. BHATIA, 

Chairman, 

Committee on Petilions. 



II 

PETITION NO. 21 REGA~DING WORKING OF VARIOUS 
RESEARCH COUNCILS OF INDIAN MEDICINES AND NATIONAL 
INSTlTUTE OF AYURVEDA, JAIPUR, MERGER OF VARIOUS 
RESEARCH COUNCILS INTO ONE INTEGRATED COUNCIL, 
ELECTIONS TO THE CENTRAL COUNCIL Of INDIAN MEDICINE, 
ENACTMENT OF A CENTRAL ACT AND IMPROVEMENT IN 
THE SYSTEM OF EDUCATION IN INDIAN MEDICINE ETC. 

2.1 Petition No. 21 signed by Dr. Y. K. Tripathi and others 
regarding working of various Research Councils of Indian Medicine'S 
and National Institute of Ayurveda, Jaipur, merger of various Research 
Councils into one integrated Council, elections to the Central Council 
of Indian Medicine, enactment of a Central Act and improvement in 
the system of education in Indian medicine etc., was presented 
to Lok Sabha on 19 July, 1982, by Shri Krishna Kumar Goyal, 
MP. 

A. Petitioners' Grivences and Prayer 

2.2 In their petition (See Appendix I). the petitioners stated, 
inter alia, as follows ;-. 

"The splitting of the former Central Council for Research in 
Indian Medicine and Homoeopathy constituted in the year 
1969 into various councils e g. CCRAS. CCRUM, CCRYM, 
CCRHM in the year 19'18 has resulted in unnecessary and 
avoidable huge increase of administrative and establishment 
overheads and mismanagement of their affairs, leaving very 
meagre amount for the purpose of actual research work. 

xx xx xx 
The experience of the last thirteen years of the C.C.R 1M. & H 

and four research Councils, has clearly shown that in the 
absence of definite and specific provision in the Act of 
Parliament for the purpose, the constitutions of the four 
research Councils and the National Institute of Al'urveda 
were drastically changed from time to time ubitrarily by 
the bureaucracy to suit their convenience. 

xx xx xx 

3 
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Just as the Parliamentary Committees exercise. check over the 
functioning of v trio us Government depanments, Public 
U nde, takings. Autonomous Organisations (fully financed by 
Governm -nt) etc. they may also examine the Annual Report, 
Annual Accounts together with Audit Reports thereon, 
estimate~ etc., of the Councils wi,h a view to exercising 
Parliamentary control over the country fUn by government 
money. 

xx xx xx 
Medicines protect life and safeguard health of patients and 

remove all the complications of the diseases, which is a 
highly specialised profession needing expertise and therefore 
requires that alI the authorities and officers' holding the 
administrative and other posts in the research Councils 
dealing with Indian systems of medicine must be technical 
perSOns possessing high profc:ssional qualifications and 
experience in Indian medicine and all such bodies should be 
headed and manned by only technically qualified offiCers 
of I.S.M. 

xx xx xx 
It is very essential and important that workshops of teachers are 

arranged regularly for the development of I S.M. and to 
assess and improve the implementation of the prescribed 
curricula and syllabi of under-graduate education in lhe 
loS M. A scheme was submitted with the minimum finllncial 
commitment" but the ~ame has not been cleared so far. 
The rea~on being that the non-technicals, non-professionals 
dealing with the subje::t in the Ministry have no idea of 
medical education and prohlems of I.S. M. nor have they 
any intere·t in bringing about any improvement in the Indian 
medicine education. 

xx xx xx 
There are a large number of bogus institutions which have crop-

ped up after the introdu :tion of the Central Council Course, 
and they charge huge capitation fee for admission. They 
are frequently advertising in the daily newspapers inviting 
applications for admis!.ion The parents of students are 
not aware of the consequences of the admission· of their 
wards in such colleges having one or two rooms, and without 
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requisite facilities aDd equipment etc. needed for· medical 
education. So many promising students are chrated by 
getting admission in such bogus institutes. As such, it 
requires a sincere effort to curb such malpractices by Central 
Act and executive action by the Ministry' and the Council 
should be vested with such power to take action against 
such malpractices." 

2.3 The petitioners prayed as follows :-

(I) All the Research Councils of Indian Systems of Medicine 
should be merged into one Counci~ ; 

(2) Parliament should enact a Central Legislation for the 
working and functioning of these Research Counclls and 
National Institute of Ayurveda; 

(3) Audit of all the research Councils and National Institute 
of Ayurveda should be got done regularly from Com-
ptroller and Auditor General of India; 

(4) All appointments, promotions, transfers, nomination etc., 
should be done by the expert bodies of professional 
academicians and technicians including UPSC ; 

(5) Examination of the working of Councils by Standing 
Parliamentary Committes ; 

(6) Investigation ioto the wrong treatment of Leucoderma and 
epilepsr etc; 

(7) Non-technical officers of Indian Systems of Medicine should 
be replaced by professionals; 

(8) Elections to the Central Council of Indian ~Medicine should 
be conducted; 

(9) The Central Service (MA) Rules should be aijlended to 
authorise reimbursements of expenses on medicines pres-
cribed by graduates of integrated (concurrent) medicines ; 

(10) Deletion, correction and addition of qualificatiolls in the 
Schedule of the Central Council of Indian Medicine Act ; 

(1I) Workshops for improving the UDde~graduate eourse.; 
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(12) To let up Text Boob Committee; 

(13) Bogu. medical in.titutions and cbarging of capitation fee 
by them .hould be curbed by an Act of Parliament or an 
Ordinance; and 

(14) Creation of a Post of Director General for Indian Systems 
of Medicine; and filling up of vacant posts of Directors 
in the Councils and Adviser, Indian System of Medicine in 
the Ministry. 

B. Comments of the Ministry of Health and Family Welfare. 

,2.4 The petition WaS referred to the Ministry of Health and 
Family Welfare for furnishing the factual comments thereon for consi-
deration by the COmmittee on Peti ions. In their demand·wise factual 
note dated 12 January, 1983 (See Appendix II), the Ministry of 
Health and Family Welfare have stated inter alia as follows :-

" Merger of various Councils into one integrated Council. 

It was felt for quite some time, that the erstwhile Central 
Council for Research in Indian Medicine and Homoeo-
pathy was becoming unwieldy to manage, as it was 
looking after the research aspects, needs and require-
ments of too many disciplines i c. Ayurveda, Unani, 
Siddha, Yoga. Naturecure and Homoeopathy. After 
due deliberations, it was deCided to split it into four 
smaller Research Councils for Ayurveda and Siddha, 
Unani, Yoga and Nature-cure and Homoeopathy. 
This was done to streamline and coordinate the 
reKacch activities of the different disciplines i.e. 
Ayurveda, Unani etc. according to the individual 
philosophy. of each system. Even in the erstwhile 
CCRIMH, the activities in the field of different 
systems were controlled by ~parate advisory bodies. 
The only change which the Government in fact 
brought about was to completely split up the unwieldy 
combined Council into four smaller and more easily 
manageable Councils. 

The Committee on Petitions of the Rajya Sabha had also 
endorsed the above splitting up in its 56th Report for 
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the development of Unani System of Medicin"e in the 
country. 

Enactment by Parliaments 

As the Government already had an existing model in 
}'C.M R· in r.,pect of the Allopathic systems of 
medicine which was working quite well, it establi-
shed the Research Councils for Indian Systems of 
Medicine on the same basis. As on the Allopathic 
side, two separate Central Councils of Indian Medicine 
aDd Central Council for Homoeopathy were establi-
shed on tbe lines of the Medical Council of India for 
Modern Medicine, by specific acts of Parliament· On 
the analou of the Indian Council for Medical 
Research, four research councils of Indian Medicine 
were establisbed. The National Institutes of Ayurveda 
and Hnmoeopathy and the proposed National Institutes 
of Unaoi, Nature-cure etc_ have been/are being set 
up as autonomous bodies under tbe Societies Regi-
stration Act. 

xxx xxx XXX 

Examination of the working of Councils by Standing 
Parliamentary Committees 

Such a control, as is sought already exists, in as much as 
the Annual Reports/ Audited statement of accounts and 
tbe audit reports arc considered by Committees on 
Papers laid on the table of botb Houses Tbere is 
no bar to any Parliamentary Committee, visiting and 
examining tbe functioning of any of the Central 
GOUDcilsjResearcb Councils/National Institutes. 

Technical persons of I.S.M. to replace non-profes-
sionals 

All the Researcb CouncilS/National Institutes are manned 
by persons who possess tbe requisite qualifications to 
luit the requirements of posts in the administrative 
and technical discipiJnes. All appointments are 
required to be made by the competent authority. 

xxx xxx xxx 
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Workshops for improving the the undergraduate courses 

The Government bas foumulated a scheme with effect from 
19& 1 for training of undergraduate teachers with a 
view to updating tbeir knowledge and imparting to 
them the latest scientific techniques in select institu-
tions haviJ1g facilities for undertaking such courses. 
The institutions have the option of conducting courses 
of either 6 week's or 2 week's duration depending on 
the availability of teachers. hospitals etc. So far 8 
institutions all over the country have conducted 21 
courses covering about 150 students. 

Bogus Institutions and capitation fee 

The Government is already aware of the bogus institutions 
which advertise without having proper facilities for 
imparting training. For this purpose, the Central 
Council of Indian Medicine has been directed to advise 
the public t/1rough regular advertisements in all sec-
tions of the press to guard against advertisements 
from such bogus institutions!indivdiuals.· We are 
not aware of any widespread or significant 
levy of capitation fee in colleges of ISM&H. The 
State Governments have been advised to take appro-
priate corrective action when ever necessary. It 
.should be understood that we have a free press in the 
country." 

C. Observation of the Committee 

2.5 The Committee note the position sfated by the Miuistry of 
HeaUh and Family Welfare in their factual comments on the demands 
made in the petition. Ja the light of the position explained by the 
Ministry in their demandwise f.etual commeDts, the Committee feel that 
no further action Is called for in tbe matter on their part. 
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REPRESE~l'ATION AGAINST ~flWfING OF HEAQQUt\RTEItS. 
OF CENTRAL SILK BOARD FROM BOMBAY TO BANGALORE 

3.1 The Presi.4fnt, Ce~tral Silk ~!lrd'EmplqYm A~~i.'ipD, 
Bombay and pth~ 1I1b~itted "rcpreseptation dated 17 "Ulust, 1911 
against shifti'lg of Headquarters of Central Silk Board from' BOmbay 
t9 n!lDlaJorc. 

A. Pet;tioners'_Grievance~ and Prayer 

3.2 In tbeir representation, the petitioners stated as follows: 

"On 21st of this very montb, Sir, a starredquestioD will be dis-
cussed under your judicious aegis about the wholesale shif-
ting of Central Silk Board including peons, hamais, clerks, 
women employees and even the physically bandicapped 
workers. The bureaucrats are trying to make it a simpie 
case of routine transfer so that our august Parliament • 
should not know the facts behind tbis conspiracy. Allow us, 
Sir, to lay down the fact. which as the presiding justice of 
nations 'highe&t court' you must know. 

Why we are distressed 

The Headquarters of Central Silk Board, Miniltry of 
Commerce, Government of India, is being shifted from 
Bombay to Bangalore. 

This is the fourth time that the Board is being 
shifted from place to place-New Delhi; Delhi to Bomba); 
Bombay to Ban galore; Bangalpre to Bombay and now; 
Bombay to Bansalore once asain. Two other shifting 
orders went abortive due to int~rvention by our Beloved 
Prime Mini;ter. 

Neither oatioDal nor inaustrial priority iii involved in 
tbis 'fourth persecution'. .' 

Karnataka is, no dOUbt, major mulben'y silk: producing State 
accounting for about 50% of output but there are other seven States 
accounting for the balance. These latter States need the services of 
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Board by far more as K.arnataka silk industry hils reached optimum 
growth by enjoying un proportionately maximum support of -Board. 

Besides, there is tribal based ta~ar silk industry in Bihar, Madhya 
Pradesh. Uttar {»radesh, Orissa, Maharashtra and Manipur involving 
lakhs and lakhs of tribal which require the .ervices of Board~ 

Board had also to look after the interest of NEC States for 
muga silk industry -ihis variety of silk: is [rrown nowolere else in the 
world. This sector also deserves Board's services equally. 

The R&D services of Silk Board, of which Karnataka already 
enjoys oVt'r h5 % of facilities. B lard has also to handle export and 
import for which Bombay is the major centre. 

The Silk Board is an All India Organisation addressed to all the 
Statc:.s. At Bombay it has only administrative, financial. planning, 
monitoring. eXDort/import, pUblicity and statistical cell. None of these 
facilities ~uld be used by Karnataka for its development exclusively 
as they are meant for all States. Hence, why shift ? 

Why the Bureaucrats should take 35 long years to alcertain 
which should be the ideal Jocation for Board? 

ADd fiiDally, Sir 

(1) The General Body of Board. consisting of all silk States 
and elected Members of Parliament have already pronoun-
ced Bombay as most suitable place to locate Board head-
quarters. 

(2) The Government of India has already notified in 1972 that 
Board would always remain in Bombay. 

(3) Just in March 1981, the Hon'ble Minister of State for Com-
merce announed in Parliament that shifting of the Board 
was not found feasible and a~ such, the proposal was 
shelved. 

(4) We were notified in writing that the chapter was now closed. 

(5) Besides all thesee promises. the proposal of shiftin& keep. on 
emerging every alternate year without caring for the reper-
cussion it creates on the psyche of staff. 
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(6) We are not against transfers. In fact, we are transferred 
here and there from. time to time. But we are againstt his 
unfair, unjustified, cruel and obnoxious mo\e of shifting 
lock stock and barrel at . great financial loss to us and to 
nation. 

(7) Four staff members of Board have already resigned their 
jobs due to indecision caused by shifting. Many more are 
impelled to follow. 

(8) All- our spouses are also serving due to our fragile family 
economy. Shifting would mean double establishment or 
resignation. A suicide for us either way. 

(9) Children,s education will greatly suffer as all our children 
are studying Marathi and they just cannot switch over 
to Kannada overnight. 

(10) Government of Maharashtra has already allotted residelltial 
quarters to stafr. Besides, dozens of us bave been given. 
Government loans to buy small houses. What will happen 
to these properties? 

( II) The 'commercial value' of our Secretariat here is between 
Rs. 75 lath to I crore. The value of other buildings is ano-
ther 2 crore. 

(I2) Why to desert this full-fledged infrastructure and waste ano-
ther Rs. 5 crore on shifting and creating new infrastructure. 
de novo, and dislocate the smooth functioning of an active 
organisation? 

(I 3) The offices of Textiles Commis~ioner, Handloom Board, 
Khadi & ViIlage Industries Commission, Industrial Develop-
ment Bank, Reserve Bank, Agriculture Refinance Corpora-
tion, Customs, Air India, Textiies Commitee,'- Apparel 
Council, Textile Export Promotion Council and Shipping 
Corporation are all located in Bombay with all of whom 
Board has constant interaction for both silk development, 
finance, export and import. Why disrupt this cohesive let 
up and throw the Board geographically at a corner? 

May, we therefore urgo, you, Sir, to very kindly intervene in 
the matter, in cause of national interest and humaDity both, and order 
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'status quo' in the matter. The industry and 1500 staff and their depen-
dents sbould not be made guinea pits for the whims ot' one single 
bureaucrat' operating under political pressure from Karnataka." 

B. Comments of the Miniftry·of Commerce (Department 
of Textiles) 

3.3 The Mini~try of C()iDIDerce (Department of Textiles> to 
whom tbe representation was referred, hue stated in tbeir communica-
tion dated 12 May, 1982 as follows :-

"The representation by tbe Central Silk Board Enfployees Associa-
tion waS made prior to the date of their filing a writ petition 
in the High C ,urt of Bombay. 

The points made out by the Association in tbe writ petition were 
not taken as accepted and the writ petition was not 
admitted by the High Court of Bombay. 

In view of tbe above, it is not considered necessary to examine 
again the various points made by the Association in their 
representation." 

3.4 However, the Ministry of Commerce (Department of Tex-
tiles) was requested to furnish their factual comments on the points 
raised in the representation. 

Tbe Ministry of Commerce (Depar:tmcot of Textiles), vide their 
communication dated 20 January, 1983, have furnished their factual 
comments (See AppendiX Ill) on the points raised in the repreSentation 
stating, i7ller alia, as follows :-

"Karnataka is tbe foremost silk: producing State in India. Silk 
production here accounts for 60% (approllimalel) of the 
country's pro.luction of raw silk. A boost is being given 
to the development of the SCricultufC industry in Andhra 
Pradesh and Tamil Nadu aJ well. From the point of view 
of the development of the silk industry. therefore, tbe 
location of tbe Central Silk Board at Banplore has many 
merits. 

XXX XliX 

In March 1981. the Minister of State for Commerce had announ-
ced III Parliament that the shirting of the Headquaners from 



13 

Bombay was not feasible. However, in a subsequent reply to Parliament 
on tbe 28tb August, 1981, the Union Minister of State for Commerce bad 
observed tbat re-considering tbe issue, it was decided to Shift tbe Head-
quarters of tbe Board to Bansalore in the long term interest of develop-
ment of the sericulture industry in the country. 

xx xx xx 

Tbe difficulties of the staff members have been kept in \iew. A 
sufficient number of statrmembers has been retained at Bombay to 
Diao the development office and the certification centre of the Board 
which function at ~ombay. All the lady members of tbe staff have been 
retained at Bombay; tbe Board has also taken care to see that handi-
capped persons atld persons suffering from cbronic diseases bave not 
been sbifted. Tbe Board has retained 27 perions at the Regional Office 
at Bombay and 30 employees of the Board have "been absorbed by the 
Custom Department at Bombay. It is not clear, therefbre, how the 
women employees of the Board at Bombay wbo ate tbe petitioners in 
the present case are adversely affected by tbe decision to sbift the 
Board's Headquarters to Bangalore. 

xxx xxx xxx 

The ihirting of the Board's "Headquarlers to Bangalore has beeD 
done in the best interest or the lIericulture industry.'; 

Observation of the Committee 

3.5 'The Cemmittee have perused the position stated by the MiDistry 
of Commerce in their factnal comments on the poiDtil raised in the represer 
tation. The CollUllittee feel dlat tIte arpments advanced by the Ministry 
of Co_eree ia shirting the .a .. arters of the Central Silk Board froID 
Bombay to B ..... lore are .. t conviac:iDg aDd they regret the decision takeD 
by the MiDistry to Ihift the heatilaaarters frem Bombay to Bug.lere. 
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REPRESENTATION REGARDING CERTAIN RAILWAY 
FACILITIES FOR RESIDENTS OF GAYA 

4.1 Shri Ram Swarup Ram, M.P., forwarded a reprtsentation 
on IS Dtcembtr. 1981 signed by Shri Rana Muneshwar Kumar Singh 
and other. regarding certain Railway facilities for residents of 
Gaya. 

A. Petitioners' Griel'ances and Prayer 

4.2 In their representation (See Appendix IV) the petitioners 
stated, inter alia, as follows :-

xx xx xx 
"The most important Railway Station 'Gaya JUDction' is 

located on the Grand Chord line which runs from A~ansol-Dhanbad 
to Mughal Sarai. Lakhs of tourists and passengers both from 
the country and abroad visit Gaya, Bodhgaya and Rajgirh, etc. 
which have assumed international importance ...•..••.. Nalanda 
University is situated in Rajgirh and Magadh University is 
situated in Bodhgaya. Their compound extends upto Patna 
town. Defence Training Centre, Gaya, is a well known Centre 
in the country and taking into account its success, the Govern-
ment of India propose to set up another Defence Training Centre 
there. Hundreds of Colleges are located on this important line. 
Substantial amount of foreign exchange is earned from the 
foreign tourists who visit Gaya. Bodhgaya and Rajgirh. The 
Railways never paid its attention to provide facilities to the 
passengers travelling on this important route in spite of best 
attempts having been made, 10 much so that the bogies used to be 
attached to Kalka Mail and Bombay Mail from Gaya have been 
discontinued. Out-dated steam engines are still being used on 
Gaya-Kiul line. Both these lines are still single line while the 
capitals of all the States are linked with double lines. But 
Patna, the capital of Bihar State is linked through a single line 
from Gaya to Patna. The Arah·Sasaram Railway line has also 
been discontinued. As a result of public agitation, the Railway 
Minister in a public meeting in 1970, gave an assurance that from 
the Eastern Railway, as per report, comprehensive scheme has 
been launched to increase the capacity of the Grand Chord line 
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and after three years, a number of Mail Express trains would 
run on this line via Gaya~ Therefore. Uey had to put up with 
hardships for three years only. But what to talk of 1973, 1978 
is about to lapse and no improvement had been done on the 
Grand Chord Line. 

xx xx Xx 
A group of Members of Parliament met the Railway 

Minister on 30 March, 1980 and submitted a memorandum 
requesting that complimentary passes be issued to the oftice 
bearers of the Railway Users Association. The Minister had 
assured that tbese would be issued very SOOD. It is regrettable 
that the matter has been kept pendiugin spite of repeated remin-
ders given by the Members of Parliament·" 

4.3 The petitioners made, inter alia, the~ following suggestions 
and demands : 

(}) Measures to be adopted to decrease the number of 
accidents; 

(2) Proportion of interest of Railways and number of passen-
gers should be tbe main. consideralion of development, 
extension, construction of Railways and increase in the number 
o! trains; 

(3) All the mail, express. and passenger trains at present 
running on main and grand chord lines of Eastern Railway 
should be divided on the basis of number of passengers ou 
both lines; 

(4) Doubling of Patna-Gaya and Gaya-Kiul Sections; 

(5) Arrangement should be made "for running trains on Arrah-
Sasaram line again ; 

(6) Construction of new Railway lines, i.e. BodhGaya-Rajgirb 
line via Gaya and Gaya-Ranchi line via Sharghata-Chatra-
Hazaribagh; 

(7) Introduction of new trains; 

(8) Extension of existing trains; 

(9) Diversion of certain routes of trains via Gaya; 
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(10) Representation of the Indian Railway Ulera' AIIociation OD 

each body of the Railway; and 

(11) Sanction for issue of complimentary passes to Indian Rail-
way ysers' Association. 

B. Comments of the Ministry of Railways (Railway Board) 

4.4 The representation was referre4 ~o tlte MiniJtry of IUilways 
(Railway Board) for furnishing thei~ f~ctuJ.i~Q.pPl~ts ij.ereon for 
cOnsideration 1>Y the CO~!I1ittee on Petiti~~. In their p9.int-wi~~ factual 
note dated 18 October, 1982 (See Appendix V) the Ministry of 
R~ilways have stated, inter alia as folIpws :-

"(1) Measures to be "opted to deereue the nllmber of 
accidents. 

The majority of accidents are u)ti~tely tracea.le to 
failure of human element ••••.••.•..• For this purpose, the 
Railways are pursuing a multi-pronged strategy by way of 
education, effecti\'e supervision. technological aids, enforce-
ment of discipline and awards for good work. 

To avoid failure of equipment special' attention is 
being paid to maintenance of vital assets like rolling stock, 
track, si~nalliDg equipment etc. 

(2) Proportion of ioterest of Railways •• d aomber of passengers 
should be the maiu coosideration of development, extension, 
coostractioa of Railways aod iacrease in the namber of nias. 

Subject to availability of resources additional trains 
are introduced to cater to the growth in passenger traffic. 

(3 All the .ail, express aod passenger tqios .t present ruaoing 
08 maia aad grand dIord lines of Euteru RaIlway should be 
divided on the basil of number of passengers on bofh linea. 

There are adeqqate number of through ~~d sectional 
train services both on the main line and'\lia chord line. 
Partitioning of train scrvil:es between the two routes will 
deprive passengers on one or the other routes giving ri!e 
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to agitation. Besides, therc is PO 'pare linc capaoity on 
saturated grand chord section. 

Thc cxisting capacity of the above sections is consid-
cred adequate to deal ",jth the prCl~nt volUfilC of traffic. 

(5) ArnllgtmtDt SbOD'. be made for ranDillg traiDS DB Arrlh-
S ...... liDc .. g~D 

A preliminary cngineering-cum-Traffic survey for a 
Broad Gauge Line beetween Arrab and Sasaram is in pros-
ress. 

(6) CODltruc:tion of new Railway IiDes 

(I) Bodh-GaYI-Rajgirh line via Gaya : Survcy carried 
out in 1976-77 for laying a Broad Gauge linc from Rajgirh 
to Gaya revealed that the project \\ ill not be ~ viable one. 
It is, therefore, not proposed to take up this propolal for 
consideration at present. 

(b) Gaya-Raochi JiDe via Sbarghata-Chatra-Hazari-
bagb : There is no propofal for taking up tbis line for 

•. consideration. The present constraint on resources position 
does not permit taking up this proposal for consideration. 

(7) Introduction of aew tniaa 

Introduction cf additioDal traiDs on different sections 
has not been found feasible at present due to line capacity 
constraints en route, acute shortage of coacbing stock and 
also te~iDal facilitie!J. 

(8) Extension of existiog tnias 

Elltension of existing traiDs will defeat the very purp-
ose of introduction of the serv ices and also will be resented 
by tbe present users of services. Moreover, there is no term-
inal facilities at Gaya. 

As such extension of existing trains as mentioned by 
the petitioners have not been found feasible. 
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. (9) . Diversion of trains 

Diversion of services to run via Gaya will be resented 
bv the present users. Moreover, 'here is line capacity con-
siraints on various sect!on en-route. 

(10) Representation of the Indian Railway Users' Association to 
each body of the RaUway 

The request of the Indian Railway Users' Associations 
will also be considered alongwith otbers at tbe time of 
reconstitution of the Rai!way Usera' CODlultative Commi-
ttee. 

(11) SanetioD for issae of complimentary pules to India. Railway 
Ulers' Associatioo 

The Ministry of Railways have considered the request 
for the is~ue of com olimentary card pass but they regret 
their inability to accede to it." 

C Recommendation of the Committee 

4.5 The Committee note the position stated by the Ministry of 
Railway (Railway Board) in their factual comments on the demaods made 
in the representation regardiog certain railway facilities for the resideots 
of Gaya. The Committee feel that DO intervention is called for in the 
matter on their part in view of the position stated by the Ministry. 

However, in the case of demaod for doubliag of Patna-Gaya Section 
the petitioners have pointed out that Gaya is an important ceotre both 
from tourism and educational points of view aad the rail traflic OD that 
section is on the increase. The ColDlllittee agree with the submission 
made by the petitioners in this respect. The Committee, accordingly, 
recommeod that the question of doubling the railway line betweeo Patna 
ami Gay. shonld be given priority. 
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REPRESENTATION REGARDING TRANSFER OF OWNERSHIP 
RIGHTS OF SHOPS IN MARKETS UNDER THE ADMINISTRA-
TIVE CONTROL OF DIRECTORATE OF ESTATES, UNDER 
TERMS AND CONDITIONS LAID DOWN BY THE MINISTRY 

OF REHAB I LITA nON 

5.1 The President and the General Secretary, Shankar Market 
Welfare Association, New Delhi, submitted a representation regarding 
transfer of ownership rights of shops in markets under the administrative 
control of Directorate of Estates, under terms and conditions laid down 
by the Ministry of Rehabilitation. 

A. Petitioners' Grievances and Prayer 

5.2 In their representation dated 16 April. 1982, (See Appendix 
VI), the petitioners stated, inter alia, as follows :-

"After the partition of this country. Ministry of Rehabilita-
tion was created to rehabilitate the migrants from Pakistan. Several 
residential and commercial properties were built for the purpose. 
Almost all the properties were transferred to the displaced persons. 
In Delhi a number of markets, viz. Bhagat Singh Market, Khan 
Market. Gaffar Market, Desh Bandhu Gupta Market, Gokhle 
Market, Rajinder Nagar Market, markets in Patel Nagar, Lajpat 
Nagar, Kalkaji, Malviya Nagar, Sarojini Nagar, Kamala Market, 
Pleasure Garden Market, New Central Market and a number of 
other marketS were constructed by the Ministry of Rehabilitation 
purely for the purpose of rehabilitating the Welt Pakistan migrants. 
Almost all the properties and markets were transferred to the dis-
placed persons but the New Central Market, Kamla Market. 
Pleasure Garden Market and Sarojini Nagar Market .werc not trans-
ferred by the Ministry of Rehabilitation and with effect from 
1.~.19S8 the administrative control of these four Rehabilitation 
markets was transferred to the Directorate of Estates, Ministry of 
Works and Housing and a1l the allottees therein being tenants of 
Ministry of Rehabilitation were advised to pay the rents fixed <at 
the rate of 6%of the capital outlay including the cost of land) by the 
Ministry of Rehabilitation to the Directorate of Estates thereafter. 
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The terms and conditions applied by the Ministry of Rebabilitation 
remain:d unchanged. 

Eventually, in the year 1978, the Government decided to 
transfer the ownership rights even in these four Rehabilitation 
markets to the eligible occupants. Since the terms and conditions 
offered by the Directorate of E!>tates were quite different as com-, 
pared with the tums and conditions, practice and procedure applied 
by the Ministry of Rehabilitation while transferring tite similar 
other markets, a detailed memorandum pointing out the specific 
discriminations being made waS submitted' to the Minister of Works 
and Housing on 31.1.1979 and again on 8.6.1 981. 

In the meantime the payments for t he demanded capitalised 
value were made without admitting the correctness thereof and 
without giving the written unqualified conSent as the terms and 
conditions were discriminatory and eventually the date of payment 
was extended to 31.5.1980 by the Directorate of Estates: 

x x x 
Under the circumstances, it is earnestly requested to prevail 

upon the Ministry of Works and Housing to direct the Directorate 
of Estates not to discriminate between the displaced persons by 
imposing the terms and conditions contrary 10 ones applied by tho 
Ministry of Rehabilitation while transferring the ownership rights 
in the similar other markets." 

B. Comments of the Ministry of Works and Housing 
(Directorate oj ESlate~) 

5.3 The representation was referred to the Ministry of Works and 
Housing (Directorate of Estates) for furnishing their factual comments 
thereon for consideration ~y the Committee. In their factual note dated 
31 July, 1982 (See A!,pendix VII), the Ministry of Works and Housing 
(Directorate of Estates) have stated, irlter alia, as follows :-

"New Central Market (Shankar Market) is one of the follow-
ing five markets, the administration of which was transferred to the 
Ministry of Works and Housing by the Ministry of Rehabilitation 
on 1.4.1958 :-

i) New Central Market (Shankar Market) 
ii) Pleasure Garden Market 

iii) Kamla Market 
iv) Sarojbi Market 
v) Raisina Market. 
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Shops in the above markets were allotted to the displaced 
persons from West Pakistan who migrated to India after partition. 
Allotment was made on monthly rent basis. Raisina Market has 
since been demolished, and the remaining four markets have conti-
nued to be administered by the Ministry of Works and Housing. 

(2) In 1978, it was decided at the level of the Cabinet to 
confer ownership rights to atllottees/occupants eligible for allotment, 
in the four markets mentioned above. The terms of offer of owner-
ship as approved by the Cabinet are indicated below:-

(i) The structures will be transferred to the allQttccsj 
occupants eligible for allotinent, on payment of capitalised 
value of the rental paid by executing Conveyance Deeds. 

(ii) As long as the present lease-hold system is not 
replaced by a free-hold system, land underneath the structure 
will continue to be leased on a restricted basis at a ground 
rent of 2 1/2% per year of the present market value of 
land. 

In accordance with the above decision, offer of owner-
ship has been made to the allot tees/persons eligible for 
allotment in the four markets and quite a substantial number 
of shopkeep~rs have also made payment of the Capitalised 
Cost or are making payment in instalment and action to 
conclude lease deed is being processed by the Land and 
Development Officer under the Ministry of Works and 
Housing. 

(3) In the petition submitted to the Committee on Petitions, 
the Shankar Market Welfare Association (New Central Market) 
have traced the background leading to allotment of shops/tlats 
to the refugees'and have mentioned that procedure and practice 
adopted 1?y the Ministry of Rehabilitation as prescribed 
under the Displaced Persons (Compensation and Rehabilitation) 
Act, 1954 and the Rules thereunder should be applicable and binding 
in their case. 

(4) This matter has been examined in consultati~n with 
Department ()f Rehabilitation who made initial allotment of 
shops, etc. That Dapartment have intimated that after the 
partition of the country, there was a lot of §quatting on Government 
land by the displaced persons and sites as and when suitable 
accommodation became available. There was then no question 
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of any displaced perlon being given proprietary right I either in 
the tenements, or in the shops which were allotted to them on 
rent. The question of giving proprietary rights arose onJy. in 1955 
when the compensation rules were considered. At that time while 
the first reaction was to permit proprietary rights only in tho 
rehabilitation colonies. later it was decided to extend the principle 
to constructions undertaken in the other areas also. Government, 
however, specifically reserved to itself the rights not to confer 
proprietary rights in any buildings or localities at its discretion and 
necessary provision to exercise its discretion had been made in Rule 
36 of the Displaced Persons (Compensation and Rehabilitation) 
Rules, 1955. Part of the Compensation Pool valued at Rs. 10,000/-
(later revised to Rs. 15,000/-) or loss shan ordinarily be transferred 
to the displaced person occupying the property on rental basis. 
The word 'ordinarily' was used deliberately in the drafting of 
the Rules because some of the shopping centres by the very terms 
of the contract coul~ not be transferred. As such, the displaced 
persons had no right to claim proprietary rights in any market or 
building constructed for their rehabilitation, With regard to the 
four market .. referred to in the petition, the sites for construction of 
Sarojini Market and Shankar Market were secured on the specific 
conditions that their ownership would, in accordance with the 
general policy of the Ministry of Works and Housing be retained 
by the Government. 

x x x 
(11) It has also been mentioned in the representation that 

the shopkeepers have only made payment of the Capitalised Cost 
and had not accepted the terms and conditions. If the terms of the 
offer of ownership were not acceptable to them, they should not 
have made the payment of the Capitalised Cost. Payments from 
the shopkeepers w.:re accepted without formal acceptance of the 
terms because in a number of cases they are illiterate and the 
Ministry did not want to put persons into difficulty and, therefore, 
procedure of accepting payment without formal acceptance in 
writing was adopted. Moreover, the very fact of the making of 
the payment confirms acceptance of the terms and conditions 
contained in the offer of ownership and in case the terms were not 
~cceptable to the shopkeepers, they were at liberty to refuse the 
offer and need not have made payment and could have continued 
to remain as tenant/licencee." 
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C. Recommendations of the Committee. 

5.4 -The Committee have perused the points made in the represeuta-
tioo and the factual position stated by the Ministry of Works and Housing 
thereon. The Committee recommend that the ownership rights to aUottees 
iu markets uuder the admiDistrative control of the Directorate of Estates 
may be couferred on them io accordance with the same termsaud couditious 
as were laid down by. the Ministry of Rehabilitation in this regard. 
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REPRESENTATION REGARDING. FORWARD DIM-LINGS 
IN SECURITIES 'A' LIST AT BOMBAY STOCK. EXCHANGE 

IN CONTRAVENTION OF THE SECURITIES CONTRACTS 
IN (REGULATION) ACT, 1956 

6.1. Shri Nirmal Kumar, Bombay, addressed a representation 
dated 28 July, 1982 regarding forward dealings' in Securities 'A' List at 

. Bombay Stock Exchange in contravention of the Securities Contracts 
(Regulation) Act, 1956. 

A. Petitioner's Griel'ances and Prayer 

6.2. In his representation dated 28 July, 1982, the petitioner stated 
as follows :-

"I address my letters in Hon'bleFinance Minister's personal 
name but they are acknowledged by some officers and I am afraid 
that they are not placed before the Hon'ble Minister. Every Tom, 
Dick and Harry and all Newspapers In India except Government 
Directors on the Governing Board of Bombay Stock Exchange 
know that there is illegal forward business in Securities 'A' List in 
Bombay Stock Exchange. 

Any device, system or modlls operandi which allows the 
shares to be held fortnight after fortnight by a person in account 
without investing mone~ is megal no matter with what name it is 
called. The notification is very clear and wants to eradicate deal-
ing ill cleared list. The· badia, undua badla or back -wardation, 
badla sessions are by-products of forward market. 

The various press cuttings and daily market reports confirm 
beyond doubt the existence of forward market worst than what it 
was in 1969 before the notification. Several brokers' failures as well 
as payment difficulties cannot be there if notification is followed 
and business is done as per directive in the notification. 

I may add, Sir, that tht practice of 2 lists, one for cleared 
list (Banned) and other cash list (called Securities B in Bombay 



Stock Exchange) is pl'C\'alent in other exchange as wen with slight 
difference in name. 

Recently, Hon'ble Finance Minister has replied in Rajya 
Sabha and assured that stock exchange malpractices wou1dbe cur-
bed but there is no mention about illegal forward business. AU these 
measures are useful unless Securities.-A List is merged with List B 
and modus operandi is as of B for all shares." 

6.3 The petitioner pray(;d as follows :-

"(i) There should be only one list so that there is no scope for 
illegal forward business; 

(ij) The notification be enforced as there is more necessity, the 
conditions being worse than what they were in ] 969; 

(iii) The Government Directors on ·the Governing Board be 
sacked and criminal case be instituted against them for abett-
ing illegal forward business; and 

(iv) Any other order or instructions deemed fit." 

6.4 Subsequently, Shri Nirmal Kumar addressed another letter, 
dated 3 September, 1982 (See Appendix. VIII) in which he prayed as 
follows'-

"( I) A Commission of Enquiry be appointed to look into 
illegal business in the past and the changes contemplated for 
future workings inviting suggestions from tbe public; 

(2) Securities 'A' List be merged with Securities 'B' List and noti-
fication d;.ted 27.6.1969 be enforced; and 

(3) Suitable legal action be taken against Government Directors 
for allowing forward business and misleading tbe Government 
by giving worng statements and making the Finance Minister 
give false reply in Parliament." 

B. Comments of the Ministry of Finance (Dppartment of Economic 
A"ffairs) (Stock Exchange Divi,~ion) 

6.5 The representation dated 28 July, 1982 was reforred to the 
Ministry of Finance (Department of Economic Affairs) (Stock Exchange 
Diviaion) for furnishing their factual comments tbereon for consideration 
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by the Committee. In their factUal noted date 25 September, 1982, 
the Ministry of Finance (Department of Economic Affairs) (Stock Exchange 
Division) have stated as follows:-· , 

"(I) The principal point made in the letter dated the 12th July, 1982, 
addressed to the FinanCe Minister by Shri Nirmal Kumar is 
that the transactions taking place on the Bombay Stock 
Exchange in 'A' List securities are violative of the Government's 
Notification No. S. O. 2581,dated the 27 June, 1969. 

(2) The Government of India banned, by issuing a notification 
under section 16 (1) of the Securities Contracts (Regulation) 
Act, 1956, contracts for 'the sale or purchase of securities other 
than such spot delivery contract or contract for cash or hand 
delivery or special delivery in any securities as is permissible 
under the said Act, and the rules, bye-laws and regulations of 
a recognised sto"k exchange'. This, in effect meant that trading 
for the 'Clearing' popularly known as forward trading stood 
prohibited Gy Government. A copy of the notification and the 
press note dated 27.6.1969, issued by Government in this behalf 
are attached ride Appendices IX and X. 

(3) Securities of over 1,000 companies are listed on the Bombay 
Stock Exchange. Investor's interest is, however, not uniform 
in al\ of them. As investor interest in some of them is more 
than in others, securities are divided into two cotegories }·iz., 
List 'A' or Active Securities and List B or less Active Securities. 
Securities in which investor interest is considerable are placed 
in List 'A' and the remaining securities in List B. At pr(;sent 
equi ty shares of about 50 companies are placed in List A with 
all the remaining securities being placed in List B. 

(4) Contracts that are entered into in securities in both List A and 
List B are for hand delivery permitted by Government. To 
facilitate performance of these transactions, a settlement period 
of 14 days is specified in respect of securities in both the 
Lists. 

(5) A hand delivery contract as stipulated in the Bye-laws of 
Bombay Stock Exchange as 'for delivery and payment within 
the time or on the date stipulated when entering into the 
contract which time or date shall not be more than 14 days 
following the date of the contract'. A hand delivery cnntract 
can be performed in three different ways viz.,-
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(i) by actual delivery of shares on the due date; 

(ii) by closing the contratot by entering into a cross contrac~ 

any time during the period of 14 days and paying the 
differences in prices between the initial contract ratc and 
the rate of the cross contract ; 

(iii)' the contract outstanding at the end of a settlement period 
is compulsorily closed by a cross contract and a fresh 
contract is entered into for the next settlement and the 
differences in prices between the initial contract rate and 
the cross contract rate are settled. 

(6) Performance of transaction in List A takcs place by all the 
'; three' modes' indicated above. In order to enforce discipline 
.and.uniformity in transactions·in, securities in List A, the Stock 
Exchange has provided that on every alternate Friday contracts 
entered into in securities in this list during the pit:ceding fort-
night and not dosed by opposite transactions should be con-
cluded bY' delivery of shares and payment of prices, and if the 
'same is not possible, by compulsory Closure bycffecting a cross 
transaction at a rate which is approximate to the closing market 
rate of the previous day fixed by the Exchange and settling the 
differences in prices between the initial contract rate and rate of 
closure so fixed by the Exchange. It is understood that some 
of these crossed out transactions are, however, again revived 
by members of the Stock Exchange in ~e next settlement· 
PerioQ by ~tCl"ing into fresh contracts by geDtlemen'~ lIjl"ee~ 
ment, thus creating fresh liabilitie~. Old liab.ilities for making 
payment of differences in . respect of crossed out trailsactioDli 
have thus already been fixed and carr~d out i~ependently ,:Or 
thj:SC newly created liabilities arising out of ;the fresh. contracts 
en~d into for the succeeding se~tlement period ... 

. (7) The question as -to whether the transactiOns' in securities in List 
'A' of the Bombay Stock Exchange attract the ban provisiOns 
of the Government Notification dated the 27 June, 1969 luis 
been oonsidcred. 

Ministry of Law, _ Justice and Company Affairs to whom.:a 
reference was .made had also hCld that thesecohtraets did not 
impinge' on . the Notification" banning contracts for "the 
'clearing'. 
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6.6 In order to curb speculative activities in securities and to 
avoid payment crisis and for smooth and orderly operation on Stock 
Exchanges. the Ministry of Finance .(Department of Economic Affairs) 
furnished to the Committee copiesllll of the following instructions dated 
29 January. 1983 issued to the Stock Exchanges in the country:-

(i) Suitable amendments to the Bye-laws and Regulations of 
Stock Exchanges to extend regulatory measures to non-
cleared securities ; 

(ii) Periodic inspection by Stock Exchange authorities of 
books of oceounts and other· documents of their members 
indulging or suspected to be indulging in speculative 
deals and disciplinary action against them ; 

(iii) Auditing of accounts of active Members of the Stock 
Exchanges by qualified Chartered accountants; and 

(iv) Introduction of regulatory measures including imposition 
of margins and contracts carried forward from one settle-
ment period to another, daily marcin on suitable occa-
sions. two-tier system of makinC up prices for payment 
of differences from one lettlement period to another, 
suspension of fresh trading whenever the outstanding 
business exceeds certain s~fied limits etc. 

C. Observations of the Committee 

6.7 ne CGlBllllttee IIOte the positiOIl stated by the Mt.istry of 
~ (De,...... of Eceeomie Ualrs) widI regard to procedure for 
,~ of trusactiolls ill LIst 'A' ad List 'B' secuities ia tile B ..... y 
Stock Eltc:luUlae. TIle MbdIIryuve also stated that tile trusactioas takiIII 
place ill tile B ... y Stock £XdI8IIge ill • A' List sec:aritIes do Dot violate 
tIae ,rerilloas of tile Govem-.t Notiftcatloa date417 JIIIIe, 1969. TIle 
Committee also .. that the MiBiStry of Law, .JustICe ad Compuy U8Irs 
to..... a menace was lIlade by the Mlalstry or F"IIIUCe, have MId dlat 
dIeIe CiDMracts do .... ,iIIp .. tile Notitcadoll ....... ceatracts for tile . ..,.... . . 

6.8 ne COIIl.uttee farther IIOte that Ia crier to earIt speculative 
activities ia secllrides. ad avoW ,aymeat crisis ad also for saaooth aM 
orderlf opentloa of Stock Ex. lin, tile Miaistry of Fiuace (De(Iartmeat er ~lc A1r8lrs) have rec:eady·iSsaed cert.u. iIIstncdoIIs 88 19 J.-ry, 
i,a3 to tile Stock Exchages ill tile c:eatry. The cOIIIIIIittee f. dlat tIae8e 
~ __________________ ~. __ ~ .. _______ t 

II Not enclosed. 
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steps are in the right direction aad would be helpful in ClU'biag speculative 
activities in securities in the interest of genuine investors. 

6.9 Ia the light of the position stated by the Ministry of Finaace 
(Departmeat of Economic Mairs) in their factual comments on the poblts 
...... e ia the represeatadoas aad various iastructions issued by the Govern-
IIIeBt ill this regard. die COIIllDittee feel that ... intervention is called for in 
the lDatter OB their part. 
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OTHER REPRESENTATIONS 

7.1 During the period under report, the Committee have considered 
eleven other representations and letters (See Appendix XI) addressed to 
the House, the Speaker, Lok Sabha or the Committee by different 
individuals which were inadmissible as petitions. 

7.2 The Committee Dote with satisfaction that through their interven-
tion, petitioners have either been provided partial or complete reHef or the 
Ministries/Departments ooDCerned have adequately explained the position 
factual, legal or otherwise in respect of those representations. 
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OUTSTANDING RECOMMENDATIONS 

8.1 The Committee have come across a number of cases where the 
MinistriesjDepartmcnts have taken unusually long time in implementing 
their recommendations. It will be observed from the pending cases 
mentioned in Appendix XII that the period of delay which has already 
occurred rangcs between 9 months and 4 years in implementing the 
recommendations made by the Committee in the Reports during the Sixth 
and Seventh Lok Sabha. 

8.2 lDordinate delay iD some cases, aecessitatiag repeated remiDders, 
is discoacertiDg. The Committee feel that quick action by Government on 
the Committee's recommendations/observations, would eacourage a feeOog of 
satisfaction and confidence in the minds of the pubOc that their object of 
petitioDing to Par6ameat for redressal of their legitimate grievances has been 
fructified and that their efforts have not gone in vain. Such satisfaction and 
confidence in getting timely justice by the aggrieved persons would further 
strengthea the democratic set up in our country. 

8.3 The Committee would, therefore, like the Ministries/Departments 
to be more careful in future and tbey should keep a close watch so as to 
eDsure expeditious implementation of their recommendations withili a rea-
Sonable time not exceeding six months. The Committee desire that the 
DepartmeDt of ParUameDtary Affairs should take up this matter with the 
Ministries/DepartmeDts. 

NEW DELHI; 

3 May, 1983 

Vaisakha 13, 1905 (Saka) 

R.L. BHATIA, 

Chairman, 

Committee on Petitions. 



APPENDIX I 

(See para 2.2 of the Report) 

[PETITION NO. 21 RE. WORKING OF VARIOUS RESEARCH 
COUNCILS OF INDIAN MEDICINES AND NATIONAL 
INSTITUTE OF A YURVEDA, JAIPUR, MERGER OF VARIOUS 
RESEARCH COUNCILS INTO ONE INTEGRATED COUNCIL, 
ELECTIONS TO CENTRAL COUNCIL OF INDIAN MEDICINE. 
ENACTMENT OF A CENTRAL ACT AND IMPROVEMENT IN 
THE SYSTEM OF EDUCATION IN INDIAN MEDICINE ETC.] 

To 

LOK SABHA 

PETITION NO. 21 

(Presented to Lok Sabha on 19.7.1982) 

LOK SABHA 
NEW DELHI 

The humble petition of Dr. Y.K. Tripathi, Dr. Raj Kumar AggarwaJ, 
Dr. K.S. Pooddar, Dr. Ashok Majumdar, Dr. Albir Chand Chawla, 
Hakim Trilok Singh Oberoi and Dr. R.K. Mangal. Delhi. 

SHEWETH 

(a) Proper, immediate and meaningful enquiry needed into the 
working and implementation of the Central Council Indian 
Medicine Act, 1970. 

(b) Proper and meaningful enquiry needed into the functioning of 
the various research Councils of Indian Medicines and National 
Institute of Ayurveda, Jaipur. 

(c) Rooting out the rampant mismanagement, malpracticel, 
casteism, provincialism corruption, nepotism and favouritism 
and parochialism in appointments, transfers, promotions 
nominations of members. • 
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(d) Checking misappropriation of funds etc. vices in the research 
Councils of 'Indian Medicine and National Institute of 
Ayurveda, Jaipur. 

(e) To set the Councils on proper footia, for achieving the aims 
and objects for which they were set up. 

(f) Merging all the existing Councils into the integrated Courci1s 
as before with necessary improvements. 

(g) Immediate enactment of a suitable legislation therefor. 

(I) Meraer of various COUIICiJs iIIt. Oft iDtegratecJ Council 

The splitting of the formel Central Council for Research in Indian 
Medicine and Homoeopathy constituted in the year 1969 into various 
councils e.g. CCRAS, CCRUM, CCRYM, CCRHM in the year 1978 has 
resulted in unnecessary and avoidable huge increase of administrati ve and 
establishment overheads and mismanagement of their affairs, leaving very 
meagre amount for the purpose of actual research work. The splitting of 
CCRIM & H into four Councils bas proved deterimental to the noble 
cause of Indian system~ of medicine and its research work. It is, there-
fore, prayed that the old structure of one council for all Indian systems 
of Medicine be revived immediately by merging all these research Councils 
into one autonomous Council as before with necessary improvements, 
giving more powers to the elected bodies than the salaried officials to 
enable it to function in an impressive manner to carry out research work 
and checking rampant mismanagement, corruption etc. and to function in 
accoldance with its constitution, rules and regulation framed thereunder. 

(2) Enactmeat by PuliameDt 

The experience of the last thirteen years of the C.C.R.I.M. & H. 
and four research Councils, has clearly shown that in the absence of 
definite and specific provision in the Act of Parliament for the purpose, 
the constitutions of the four research Councils and the National Institute 
of Ayurveda were drastically changed from time to time arbitrarily by the 
bureaucracy to suit their convenience. It is, therefore, essential and in 
national interest that a comprebenshe Central Act of Parliament is 
enacted soon to regulate properly the functions, funds, appointments, 
transfers, promotions, nominations and all other affairs of the Council 
with a view to ensuring its proper and purposeful functioning and 
checking misappropriation, nepotism, mismanagement, parochialism etc. 
causing total chaos and crisis in the existing several councils for Indian 
systems of medicines without any justification at all. 
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(3) :Audit lJy Comptroller aQd Auditor: General of Iodia 

The accounts of the above 'four Research Councils and National 
Institute of Ayurveda are only internally audited and the accounts of 
1977-78 were never presented for audit. The Comptroller and 
Auditor General· of India has at present no say in it. It is, therefore, 
absolutelv necessary that the audit of the Council (CCRIM &H), Research 
Councils:. National Institute of Ayurveda should be got done from the. 
Comptroller and Auditor Gener8.Iof India to ensure that no loopholes, 
misappropriation, financial improprieties, embezzlement etc. is committed 
in these Councils •. 

(4) Screening aDd appointmeats by expert body iQcludiDg UPSC 

All the appointments, promotions etc. for the various posts in these 
research councils should be done in accordance with the well established 
norms, procedures and rules relating thereto and the practice adopted by 
similar other Research Councils in making appointments, promotions e te. 
Proper screening should also be done by appropriate expert bodies in 
.respect of irregular and large· number of ad hoc appointments made so 
far. Suitable posts should be referred to UPSC invariably to ensure 
impartiality which should also ,examine the various recruitment rules and 
orders made thereunder. 

(5) ExamiaatiOD of the working of tile Councils by standing Parliamentary 
Committee 

Just as the Parliamentary Committees exercise check over the 
functioning of various Government departmeJ;Its, Public Undertakings, 
Autonomous Organisations (fully financed by Government) etc., they may 
also examine the Annual Report, Annual Accounts together with Audit 
Reports thereon, estimates etc., of the Councils with a view to exercising 
~arliamentary control over the Councils run by Government money. 

(6) TotaOy wrong treatment of Leucoderma and Epilepsy 

Wrongful claim of the project officers of Research Councils about 
the treatment of Epilepsy, Leucoderma, malaria should be enquired into 
by an expert medical scientific committee before giving statement to the 
Itress. Bogus advertisements should also be checked to save patients and 
reputation of I.S.M. in which the root cause is treated and not the outer 
symptoms and ailments alone vis-a-vis the correct treatment claimed by 
experts on the subject with authority of Ayurveda, Unani, modem 
lDdeicine and research carried· out by tbem through Bakuchi (Ammi 
Majus) Psoralia carylifolia seeds and diseases likeepiJepsy and. malari.a 
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(7) Tedmical persons of I.S.M. to replace nOD-professionals 

Medicines protect life and safeguard health of patients and remove 
all the complications of the diseases, which is a highly specialised profes-
sion needing expertise and therefore, requires that all the authorities and 
officers holding the administrative and other posts in the Research 
Councils dealing with Indian systems of medicine must be technical per-
sons possessing high professional qualifications and experience in Indian 
medicine and a\l such bodies should be headed and manned by only 
technica\1y qualified officers of I.S.M. and not by non-technicals or non-
professionals who have already created chaos in the functioning of the 
abov.e mentioned Research Council and National Institute of Ayurveda, 
Jaipur, in the absence of medical knowledge, which is dctrimental and 
suicidal to the noble cause of the Indian systems of medicine. 

(8) Immediate Elections to tbe Council 

Democratic elections to the Central Council of Indian Medicine 
under IMCC Act, 1970 are pending since 1976 despite repeated demands 
made by the Council and other concerned Associations, and inspite of 
nomination of Returning Officer, made and rules framed and notified 
therefor 3 years back. As such, immediate election is necessary. At 
present, there are more than 50% vacancies in the membership of the 
Council. 

(9) Application of the Central Service (MA) Rules 

A number of representations and repeated reminders to the 
Ministry regarding amending the Central Service (M.A.) Rules to provide 
that the medicines prescribed by graduates of Integrated Course 
(Concurrent Course) be allowed without any hitch. The CCIM has also 

• recommended to amend the Central Service (M.A.) Rules so that the 
qualified practitioners of Intergrated course are allowed to prescribe the 
drugs which should be reimbursed by the Government/Semi-Government/ 
Public Undertakings etc. So far no concrete step has been taken by the 
Ministry for reason unknown. It is a sheer discrimination against the 
Indian sy:;lcms of medicine which should at once be removed. 

(10) Deletion, correction and addition of qualifications in tbe Schedule of 
the IMCC Act. 

It has been brought to the notice of the Ministry several times that 
inclusion of the qualifications of the Indian systems of medicine in the 
existing schedule of the IMCC Act was very important and essential. It 
is learnt that the Central Council bas already made recommendations to 
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the following effect after spending thousands of rupees by inviting and 
deliberating with Directors, Principals, Presidents of Boards and Facu 1-
ties of Indian Medicine at the direction of the Ministry:-

(a) Deletion of certain qualifications, which are non-exilitant or 
erroneously included in the schedule of the Act. 

(b) Correction of the qualifications existing in the schedule of the 
Act to suit the needs of the day. 

(c) Addition of the qualification not included in the schedule of 
the Act. 

Although it was decided that the Ministry would consider the 
recommendations No. (a) and (b) above regarding the priority to be given 
to the question of inclusion of new qualifications in the nnd Schedule of 
the IMCC Act 1970, but nothing has yet been done to rectify the irregular 
provisions in spite of the lapse of 3 years period since then. 

(11) Workshops for ilDproviag the .der-graduates course 

It is very essential and important that workshops of teachers are 
arranged regularly for the development of I.S.M. and to assess and 
improve the implementation of the prescribed curricula and syllabi of 
under-graduate education in the I.S.M. A scheme was submitted with 
the minimum financial commitments,' but the same has not been cleared 
so far. The Jeason being that the non-technicals, non-professionals 
dealing with the subject in the Ministry have no jdea of medical education 
and problems of I.S.M. nor have they any interest in bringing about any 
improvement in the Indian medicine education. 

(12) Text Books Committee 

It was suggested to the Ministry to constitute a text Books Com-
mittee comprising scholars of I.S.M. and modern medicine to prepare 
appropriate text books according to the curricula and syllabi of the under-
graduates course. But it seems that the non-technical and non-professional 
bureaucrats are not at all interested in bringing about any change in the 
existing defective system and to improve the affairs, as they are believers 
of status quo. 

(13) Bogus institutions and capitatioll fee 

There are a large number of bogus institutions· which have 
cropped up after the introduction of the Central Council Course, and they 



37 

cl1arge huge capitation fee for admission. They are frequentlyadvertsing 
intlle daily newspapers i1lviting applications for admission. The parents 
of students are not aware of the consequences of the admission of their 
wards in such colleges having one or two rooms, and without requisite 
facilities and. equipment etc. needed for medical eduction. So many 
promising student.s are cheated by getting admisson in silch bogus 
institutes. As such, it requires a sincere effort to curb such malpractices 
by Central Act and executive action by the Ministry and the Council 
should be vested with such power to take action, against such 
malpractices. Recently Bihar Government has closed by ordinance more 
than 20 suc~ mushroom colleges of I .. S.M. 

(14) Posts of Directors and Adviser not filled and need for D.G. I.S.M. 
in the Ministry 

(a) Post of Adviser in the Ministry and Directors in all the 
research Councils and Director, National Institute of Ayurveda have not 
been filled up for the last 2, 11, and 8 years respectively with the 
result that research work has been totally held up in these bodies. The 
existing ad hoc system of nomination of Non-technical officer!! of the 
Ministry . to hold dual charge of these posts is a dangerous act, which is 
detrimental to. the cause of research work. 

(b) The system of holding charge by officers of Health Ministry in 
the Research Councils should be changed and officials of the Health 
Ministry should not be allowed to hold ex-offiCio dual charge of post of 
Directors, Adviser in the research Councils in addition to their posts in 
the Ministries. 

(e) All Directors should, therefon:, be selected and appointed by 
competent authority or UPSC immediately. After all, there is no dearth 
in India of specialists to man these -posts and it is not understood why 
these posts were kept vacant for such a long period. 

(d) On the pattern of Directorate General of ·Health Services for 
Allopathy, there should also be a Directorate General f.:>r Indian Systems 
of Medicine for Ayurveda, Unani,Siddha, Yoga and Homoeopathy and 
mixed Indian system of medicine which cater to the medical needs of the 
over-whelming majority population of the country for proper coordina-
tion of research work and allied matters permining to these systems in an 
effective and purposeful manner. 

And accordingly your petitioners pray that: 

(I) All tb~ research Councils of I. S. M. should be merged into one 
Council as before; 
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(2) Parliament should enact a Central 'Legislation for the' ,working 
and functioning of these research Councils and National Insti-
tute of' Ayurveda ; 

(3) Audit of all the Research Councils and National Institute of 
Ayurveda should be got done regularly from Comptroller and 
Auditor General of India instead of the existing internal audit 
alone; 

(4) All appointments, promotions, . tranSfers, nomination etc., should 
be done by the expert bodies of professional academicians and 
technicians including UPSC and all the past cases be screened 
into by them; 

(5) The research Councils should be made to submit their annual 
reports,' accounts and audit report thereon which may be open 
for examination by the standing Parll~menuiry Committee 'like 
all other Government departments, Public Undertaking etc.; . 

(6) Investigation by a competent medical Scientific Committee intQ 
bogus class of treatment of Leucoderma, and epilepsy etc. and 
claims of bogus advertisers should be conducted. 

(7) All non-technical officers of J.S.M. should immediately be 
replaced by technically and professionally qualified officers of 
LS.M. in all the Research Councils; 

(8) Democratic elections to the Central Council of Indian medicine 
should be conducted immediately under the provisions of the 
IMCC Act 1970 without any further delay; 

(9) The Central Service (MA) Rules should be amended to authorise 
reimbursements of expenses on medicines prescribed by gradu-
ates of integrated (concurrent) medicines; 

(10) The schedule of IMCC Act should be amended to delete 
unnecessary entries and correct the wrong entries and add new 
entries to meet the requirements of the day ; 

tl I) Workshops for under-graduates course should be established; 

(12) Text Books Committee to prepare text books for education 
and training in Indian systems of Medicine on the lines pres-
cribed in the Curricula and Syllabi of CCIM should be get 
up; 
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{J 3) Bogus medkaliQlltitutions and charging- of capitation fee by 
them sh8Uld_~-eurbed by an act of Parliament or by 
ordinance; 

" 
(14) Creation of a Post of Directorate General for [ndian system of 

medicine on tbe pattern of D.G.HoS, and immediate filling up of 
vecant posts of Directors in the CouDcllsand Advl~r. I.S~M. 
in the Ministry neec!s to -be taken up without further delay. 
Dual charge of these· posts held bv officials of the 'Ministry 
should be stopped ; and 

(15) A Conlniit~e of Parliament should be set up- to find out the 
obstacles 'in the way of filling up vacancies of Directors in 
Research Councils and National Institute of Ayurvedafrom its 
inception despite regular advertisement 'made for' the last 11 
and--8-yearsrespectivelyand Adviser I.S.M. in the Health 
Ministry and for suggesting ways anc!" means·for filling them and • 
al~o creating of a Directorate General I.S.M. on the pattern 
of D.G.H.S. 

And your petitioners as in duty bound will ever pray for favourable 
consideration of the matters contained in the petition. 

Name of petitioners 

I. Dr. Y. K. Tripathi, Secretary 
General, All Indian 
Prachya Pratichya Medical 
Sciences Academy, 

2. Dr. Raj Kumar Aggarwal, 
Joint Secretary, National 
Integrated Medical 
Association, India. 

3. Dr. K. S. Pooddar, Ex-
president, National 
Integrated Medical 
Association, India. 

4. Dr. Ashok Majumdar, Vice-
President, All India 
Post-Graduate Ayurvedic 
specialist Association. 

Address 

Flat No. 51, 
Central Market, 
Lajpat Nagar, 
New Delhi-24. 

31, Beadenpura, 
Karol Bagh, 
New Delhi-5 

10, Dev Nagar, 
Karol Bagh, 
New Delhi-5. 

90/8, Connaught 
Circus, 
New Delhi-I. 

Signature 
or Thumb 
impression 

Sd/-

Sd/-

Sd/-

Sd/-
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5. Dr. Amir Chand Chawla, 2E/13, Swami Sd/-
Vice-President, Ramtirth Nagar, 
Congress (I) Paharganj Delhi-55. 
Block, New Delhi. 

6. Hakim Trilok Singh Oberoi, 2290, Arya Samaj Sd/-
Ex -Lecturer, Ayurvedic Road, 
and Vnani, Tibbia Karol Bagh, 
College, Delhi. New Delhi-5. 

7. Dr. R. K. Mangal, 1/1038, Bara Bazar, Sd/-
Treasurer, National Kashmiri Gate, 
Integrated Medical Delhi. 
Association, Delhi. 

COUNTERSIGNED BY Krishna Kumau:Goyal, M. P., • Div. No. 476. 
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APPENDIXID 

(See para 3.4 of the Report) 

CQMMENTS OF THE MINISTRY OF COMMERCE (DEPART-
MENT OF TEXTILES) ON THE REPRESENTATION AGAINST 
SHIFTING OF THE HEADQUARTERS OF THE CENTRAL SILK 

BOARD FROM BOMBAY TO BANGALORE 

The decision to locate the Headquarters of the Central Silk Board at 
Bangalore was taken as far back as 1950, since this was the main centre of 
the sericulture industry. It was only due to the non-availability of accom-
modation at Bangalore that the Headquarters was continued at Delhi; 
The decision to shift the Headquarters of the Board to Bombay was taken 
in 1952, when th~ Textile Commissioner was appointed as the Ex officio 
Chairman of the Board with executive powers. The Office of the Textile 
Commissioner being located at Bomb'lY, it was felt that he would be able 
to function effectively as the Cha:rma 1 of the Board from Bombay. 
Following various representations against this location at Bombay, the 
Headquarters WaS shifted to Bangalore in 1957; but shifted back to 
Bombay in 1958 as the Textile Commissioner continued to be the Chair-
man of the Board and co:ttinued to function from Bombay. The Textile 
Commissioner is, however, no longer the Chairman of the Board and, 
therefore, the reason for which the Board Headquarters was kept at 
Bombay no longer exists. 

Karn'ltaka is the foremost silk producing State in India. Silk 
production here accounts for 60% (approximately) of the country's pro-
duction of raw silk. A boo~t is being given to the development of the seri-
culture Industry iCl Andhra Pradesh and Tamil Nadu as well. From the 
point of view of the development of the silk industry, therefore, the loca-
tion of the Central Silk Board at Bangalore has many merits. Besides 
this the premier Research and Training Institution of the CSB is located 
at Mysore. The activities in this Institute hwe been expanded in the 
last few years to a considerable extent. The International Training 

• Centre for Tropical Countries has come into existence as an adjunct to 
the main Research Institute of the Board at Mysore. In addition to 
this, a number of special research programmes have been initiated at 
Mysore under the World Bank Sericulture Project for Karnataka. It was, 
therefore, difficult for the CSB to play an effective role from Bombay. 
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Coming to the export of silk from India, it may be noted that the 
percentage·of exports that takes place from Bombay is 28% only. The 
rest of the exports take place from Calcutta, Delhi, Srinagnr and other 
places as well. 

In 1975-76, under the 20-Point Economic Programme, the Office 
of the Development Commissioner for Handlooms was created. The 
DC (Handlooms) has been entrusted with the work of looking after the 
Silk Section in the Ministry of C{)mmerce at the Joint Secretary level and 
he is also the Vice-Chairman of the Central Silk Board. Experience-has 
shown t·hat the DC(H) is in a better position to coordinate sericulture 
activities of the different States than the Textile Commissioner in the 
past. It was felt, however, that the functidning of the Development 
Commissioner (Hand looms) was handicapped because of the location of 
the Board's office at Bombay. AI1 the technical advice and comments on 
silk matten required fram the Board had actually to be got from the 
sericultural areas and mainly from Karnataka, the major silk produdng 
State in the country. 

It may be noted that the other. Commodity Boards like the Coffee 
Board, the Tea Board and the Cardamom Board are located at the major 
centres of production of these commodities. The Silk Board has, there-
foro, rightly been located in Karnataka. 

We have given above the reasons for which it was decided to shift 
the Board's Office to Bangalore. 

The development activities of the Central Silk Board are looked 
after by 10 Development Offices located at Bombay, Calcutta, New Delhi, 
Bangalore, Srinagar, Hyderabad, Bhubaneshwar, Varanasi, Gauhati, 
Madras. All the Regions of the country are thus covered by the develop-
ment activities of the Board. The research and trainining needs of 
industry are met by the Research Institutes of the Board located at 
Mysore, Berhampore and Ranchi as well as by a number of Research 
Institutions and Extension Centres located in various parts of the country 
such as Srinagar, Batote in J&K, Dehradun, Nainital, Titabar, Gauhati 
Imphal, Lakha in Madhya Pradesh, Purulia and Kalimpong in Wes~ 
Bengal, Koraput in Orissa, Koonoor. and Salem in Tamil Nadu 
Dharampura, Chamrajnagar in Karnataka, Kadiri and Hyderabad i~ 
Andhra Pradesh, Parbhani in Maharashtra. The Board thus adequately. 
serves the needs of every silk producing State in the country. 

Our item-wise comments on the points raised in the representation 
in question are as follows :-
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The representation mentions that the General Body of rthe Central 
Silk Board have "pronounced Bombay as the most suitable place to 
locate Board's Headquarters". As mentioned above, however, Bombay 
was judged to be a suitable place for the Board's Headquarters only in 
view of the fact that the Textile Commissioner was the Chairman of the 
Board until 1968 and that he found it administratively convenient to func-
tion from there. The then Textile Commissioner in a letter dated 
October 17, 1957 addressed to the Secretary to the Government of India, 
Ministry of Commerce and Industries, states that "I have considered this 
question very carefully and I have come to the conclusion that as long as 
the textile Commissioner continues to be the Chairman of the Board. 
this office must be located at Bombay." 

In March, 1981, the Minister of State for Commerce had announced 
in Parliament that the shifting of the Headquarters from Bombay was 
not feasible. However. in a subsequent reply to Parliament on the 28th 
August, 1981, the Union Minister of State for Commerce had observed 
that re-con~idering the issue, it was decided to shift the Headquarters of 
the Board to Bangalore in the long term interest of development of the 
sericultun: industry in the country. 

It is not correct that the proposal of shifting keeps emerging every 
alternate year. The difficulties of the staff members have been kept in 
view. A sufficient. number of staff members has been retained at Bombay 
to man the development office and the certification centre of the Boald 
which function at Bombay. All the lady members of the staff have been 

. retained at Bombay; the Board has also taken care to see that handi-
capped persons and persons suffering from chronic diseases have not been 
shifted. The Board has retained 27 persons _ at the Regional Office at 
Bombay and 30 employees of the Board have been absorbed by the 
Custom Department at Bombay. It is not clear, therefore, how the 
women employees of the Board at Bombay who are the petitioners in the 
present case are adversely affected by the decision to shift the Board's 
Headquarters to Bangalore. 

It is true that four persons of the Board have sought voluntary 
retirement, after the decision was taken to shift the Headquarters to 
Bangalore. It may, however, be noted that these a~ only four persons 
out of a total of over 100 persons who were stationed at Bombay. We 
agree that it might be difficult for staff member to maintain two esta-
blishments, one at Bombay and the other at Bangalore, as a result of the 
Headquarters of the Board shifting to Banlalore .. However, the number 
of persons so affected is very small. It hal been our endeavour to ensure 
that the interest of the sMff is kept in mind at all times. In addition to 
this as per the terms of appointment of every CSB employee, he is liable 
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to be transferred anywhere in the country to any of the Silk Board Esta-
blishments spread over all the Stateli. Regarding the education of children, 
we would like to state that the children of most of the CSB employees at 
Bombay, who hailed from different parts of the country, were schooling in 
Englisn Medium Schools. At Ban~lore there are 4 Central Schools in 
addition to a number of other Engli»h medium schools. Therefore, the 
education of the children of CSB employees should not present much of 
a problem. 

Coming to the residential quarters made available to the CSB staff 
at Bombay, this is to state that the Government of Maharashtra had 
allotted one residential building of 20 low income group fiats in Bombay. 
This Building continues to be occupied by CSB employees stationed at 
Bombay. Five employees of the Board had taken house building 
advances. 

The CSB Secretariat at Bombay was located in a rented building. 
The Board's Regional Office and Certification Centre functions from this 
building. Therefore, the question of wasting the available infra-structure 
does not arise. 

The CSB is wholly dependent on the grant in aid given to it by the 
Government of India at the beginning of each financial year. The 
important activities of the Board are all fixed to the Research Institutes 
and to the serk~lture areas. The required liaison with various offices 
located in Bombay is being effectively maintained by the Silk Board 
through its Regional Office at Bombay. 

The shifting of the Board's Headquarters to Bangalore has been 
done in the best interest of the sericulture industry. 
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APPENDIX IV 

(See para 4.2 of the Report) 

[REPRESENTATION REGARDING CERTAIN RAILWAY 
FACILITIES FOR RESIDENTS OF GAY A.] 

The Lok Sabha, 
New Delhi. 

The social workers and the Indian Railways users humbly submit as 
under: 

The Indian Railways came into existence on 16th April, 1853 in 
India. Since then the expansion and progress of Rail services have been 
increasing consistantly because· Railways are the main means of transport 
in the modern age. The Indian Railways net work is the biggost in Asia 
and fourth in the world. This industry has capital investment of Rs. 6186 
crores in India and 15.21akhs regular and 2.291akh temporary employees 
arc working in this Railways. At present there are about 11,000 trains 
running through 7021 stations which cover a distance of about 13 lakh 
K. M. per day. One crore passengers travel and 6.55 lakhs tons of goods 
is carried daily by these trains. Inspite of this spectacular development 
in this industry, even today people hesitate to travel by trains but have no 
alternative, because travelling is obligatory and a must for them and the 
Railway is the cheapest, easiest and fastest means of travelling from one 
corner to another in India. Rail tracks covering over 61000 K. M. in 
length are like a nerve system of our national transport. Irthe Railway 
system is paralysed today tbe condition of the whole of the country 
would deteriorate like that of man whose nerves have stopped 
functioning. 

A registered non-official Association 'Indian Railways Users 
Association' is engaged to advise and assist the Railway administration 
and Railway Ministry and to make efforts for implementation of measures 
in respect of safeguarding the interests of the Indian Railway users and 
the officers, employees and workers engaged in the Railway management, 
to make efforts to provide the facilities and the efficient management, to 
provide security to the trains their expansion, toilets, water supply, 
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olectricity in trains increase in the Bumber of berths and bogies, reserva-
tion arraBtements, cleaning of Railway train and stations, refreshment 
rooms, waiting rooms, enquiry offkes and laying of double railway line, 
laying of new railway lines etc. and the modernisation of Railway 
Hospital, Railway Colonies, Railway Schools, Railway play grounds etc, 
arrangement for drinking water, RAilway Recreation Clubs over bridges. 
bridges stations all round development and expansion of Railways. 

At the time of introducing the Indian Railways service, the following 
important objects were kept in view:-

(a) To spread the messase of service of Indian Railways through 
out the length and breadth of the country as rar as possible. 

(b) To Jay and expand the:Railway lines according to the require-
ment of different regions of the country . . 

(c) To make proper arrangements to run the passengers and goods 
trains as per requirements of the passengers and goods to be 
handled. 

(d) To take into account the number of paiisengers for running the 
number of trains and providing facilities to an area and not to 
be influenced by a section of the society or a political party. 

(e) To accord recognisation and due consideration to the registered 
Railwaymen Unions and registered bodies Rail users, to hold 
discussions with them, to organise the meetings with them, to 
discuss jointly the charter of demands submitted by them 
through organising meeting, to implement the suggestions and 
recommendations by the concerned Railway Officers and to 
seek cooperation from them and to provide transport facilities 
to them for attending meetings. 

(f) To remain vigilent and active for removing the difficulties of 
passengers providing maximum facilities to them during their 
journey. 

(g) To make suitable arrangements for lavatories, drinking water, 
lightning, cheap food etc. and to increase the bogies, sleepers 
and berths the funning trains as per needs of the increasing 
numbers of passenger traffic. 

(h) To make proper arrangements for the safe journey of passengers 
at the Railway Stations as well as in the trains by providing 
suitable security arrangements. 
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(i) To strengthen the coordination between the Railways and the 
travelling public enquiry offices should be managed by 
experienced staff and make them maximum useful. 

(j) To appoint experienced Railway staff on the reservation offices 
and booking counters. 

(k) To make proper arrangements at railway stations for stay of 
passengers, drinkingwater,refreshment rooms, medical facilities 
when required, sanitation, overbridges coolie etc. 

(I) To pay proper attention towards the needs aDd requirements 
of the passengers considering that it is public utility service. 

(m) To increase the number of trains and goods trains, their speed 
and the miles itoppages as per requirements. 

(n) To take effective action on the demands, suggestions and com-
plaints of passengers and to provide them special facilities. 

(0) To provide accommodation, drinking water, medical facilities, 
recreation rooms, play grounds etc. to the Railway officers, 
employees and workera and arrangements of education for 
their children. 

(p) To make appropriate arrangements for constant careful 
monitoring and inspection of each and every necessary equip-
ment of the Railways to avoid recurrence of any accident in tho 
Railway. 

(q) To replace even the slightest defective equipments of the Rail-
ways irrespective of its cost consideration. 

(r) To stop the use of time-barred Railway engines, Railway 
tracks, Railway bridges, Rail coaches or any other accessory or 
equipment. 

(s) As the Railway Services are closely linked with people's life 
strict legal actions should be taken against the negligent Railway 
employees under relevant peual rules. 

(t) To make proper arrangements for the protection of Railway 
property and also the goods being handled by Railways. 

(u) To make expeditious disposal and the payments of the claim 
put forward by the passengers and the persons sending their 
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goods through Railways. 

(v). To take suitable legal action under panel rules against the 
corrupt and negligent personpel of the R.P.F. who are 
entrusted with the security of the railway passengers for their 
negligence and corruption. 

(w) To effect savings from the Railway revenue and concert it as a 
source of income through its investment in the development 
and expansion pro grammes of Railways. 

(x) To award prizes, as incentives to employees and workers for 
their exceptional and efficient performance of duties. 

(y) To create and propogate a feeling that Railway are our national 
property. 

(z) To attend to the needs and facilities properly and effectively of 
the passengers, tourists and pilgrims traveIling in trains. 

(zi) Railway utility service ~houJd be strengthened and made more 
efficient. 

Despite the fact that the so-called turn-over of Indian RaiJways 
have incurred considerably our Railways have miserably failed to achieve 
any of the above mentioned object. What are the reasons for the com-
plete failure of the Indian Railways in acbieving the above objects. 

According to Railways, the Indian Railways could not achieve' the 
above objects because the Railways did not make efforts to achieve the 
following five basic objects. i. e. :-

1. To take into consideration the number of passengers as basic 
factor for development and expansion and frequency of trains 
and their development and expansion; 

2. To safeguard the inttrest of tbe public, the Railways and the 
nation; 

3. To keep in view tbe interest of Railways in respect of 
appointments, creation of posts and transfers; 

4. To pay proper attention for the progress, strengthening 
and development ofthe Railway Services in an impartial way. 

S. The Railways are meant for service being run on commerci'lI 
lines. 
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Whether the Indian Railways could not achieve these. five basic 
objectives on which all the other achievements generally depend upon. 
The only rea50n for not achieving those five objectives is that Railways 
instead of being run 'on commercial lines has become a monopoly 
administrative organisation and it acted so arbitrarily that Railways were 
determined to put into di~use the Grand Chord line of Eastern Railways. 
It is also to be mentioned that Grand Chord line and main line are two 
important lines of the Eastern Railways. Out of these two lines, Grand 
Chord line carry more passengers than the main line: Tatas, Ranchi, 
Dhanbad and Dehri-on-Srine and important industrial areas of Bihar 
State are linked to the Grand Chord line. The most important Railway 
Station, 'Gaya J uDction' is located on the Grand Chord line which runs 
from Asansole·Dhanbad to Moghul Sarai, Lakhs of tourists and 
passengers both from the country and abroad visit Gaya, Bodbgaya and 
Rajgrih etc. which have as'stKO:ed international importance every year. 
n results in an income of crores ~J rupees to the R.ailways and Bihar 
Government also earn lakhs of rupees ev~ry year in the form of pilgrim 
tax. Nalanda University is situated in Rajgriii"iibd Magadh University is 
situated in Bodhgaya. Their compound extends upto Patna town. 
Defence Training Centre, Gaya is a well known Centre in the country 
and taking into account its success, the Government of India propose to 
set up another Defence Training Centre there. Hundreds of Colleges 
arc located in this important line. Substantial amount of foreign 
exchange is earned from the foreign tourists who visit Gaya, Bodhgaya 
and Rajgrih. The Railways .never paid its attention to provide 
facilities to the passengers travelling on this important route instead of 
best attempts have been made. so much so that the bogies used to be 
attached to Kalka Mail and Bombay Mail from Gaya have been 
discontinued. Out dated steam engines are still being used on Gaya-kiul 
line. Both these lines are still single line while the capitals of all the 
states are linked with double lines. But Patna, the capital of Bihar 
state is linked through a single line from Gaya to Patna. The Arah-
Sasaram Railway line has also been discountinued. As a result 
of public agitation, the Railway Minister in a public meeting in 1970, 
gave an assurance that from the Eastern Railway as per report 
comprehensive scheme has beeD launched to intirease the capacity of the 
Grand Chord Line and after three years a number of Mail-Express 
Trains would run on this line via Gaya. Therefore, they had to put up 
with hardships for three years only. But what to talk of 1973, 1978 is 
aout to lapse and no improvement had been done on the Grand Chord 
Line. A large meeting was, therefore, organised on 20'.11.78 in Bodh-
gaya which was attended by lakhs of persons including thousands of 
foreign tourists. Besides, concerned M.Ps. and MLAs. of Bihar 
Legislative Assembly were also present in the meeting. This meeting 
unanimously passed a resolution condemning the indifferent behaviour and 
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misdeeds of the Railways, and unanimously decided that if the Railways 
did not take any specific decision upto 31. 12.78 on our charter of 
demands, all the ttains running via Gaya junction would be paralYsed 
before 31st January, 1979, through non-violent stayagraha. All the 
concerned officers as well as all the Ministers of Government of India 
were informed of this resolution. In order to restrain public Bnger, an 
Indian Railway Users Association was formed in this meeting itself.and 
the Association was authorised to discuss tbe matter with Railways and 
to organise the meetings on behalf of the Railway. u.sers and get the 
matter settled through adjudication etc. 

Immediately Jhe Moghul Sarai Division of the Eastern Railway 
held a Illccting with the Indian Railway Users Association and took 
unanimous decision on the charter of demands and also fixed a meeting 
of the Indian Railway Users Association with the General Manager, 
Eastern Railway. A meeting on 26.3.7~ at the Calcutta Headquarter 
of the Eastern Railway was held between the General Manager Eastern 
Railway and the Indian Railway Users Association in Which the chiefs 
of different departments were also prl'scnt. The Jl1eeting dJscussed every 
point of the Charter of nemands and unanimously adopted a resolution. 
The General Manager bad given an assurance that as soon as possible 
he would fix up a meeting with the Railway Board and intimate the 
same to the Association. . 

The receipt of Charter of Demands submitted by the Indian 
Railway Users Association and action taken thereon by the tben Railway 
Minister was acknowledged to the association vide his letter No. M.R. 
13339/A/78 dated 27.1278. No. 12584/A/78 dated 9.12.78 and No. 
TP/13/79 dated 9.8.79 and Minister of State for Railways letter No. 
MSR/4459/78-A dated 22.12.78, No. 152S/79·A. dated 9.2.79, No. 
299!79-A dated 13.2.79. No. 984/79 A, dated 19.3.79, No. IU91/79-A, 
dated 26.3.79 and No. 16 11 4/79-A. dated 30.4.79 and th~ Chairman, 
Railway Board's letter No. 79/CR V jReceipt dated 20.3.79 were also 
received by the Association in this regard. 

In support of the Charter of Demands the Minister for Health 
and Family Welfare letter No. 796/MIT-79, dated 13.2.79, the Minister 
for Tourhm and Civil AVIation letter No. 988/HM/78, dl'ted 14.12. 78 
and No. 14sjHM/79, dated 21.2.79, the Minister for Home Affairs 
letter No. V-69/79-HMP dated 1.279, Deputy Prime Minister and 
Finance Minister letter No. 9 J/DPM(F)/79 VIP(R), dated 10.2.79, 
Minister for law, Justice and Company Affairs letter No. 126/VIP/79-A-
dated 22.2 79 and letter No. 94/VIP/79, dated 9.2.79 and DO. letter 
No. 231/VlP/79, dated 20.3.79. President Secretariat letter No. F410-
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PI/78, dated 22.12.78 and letter No. O. 4Io-Pjl/78, dated 15.2.79. 
Cliief Legislative Committee Officers, Lok Sabha letter No. 53/CI/79R: 
104 dated 2.1.79 and No 53/Cl/79R:I04, dated 26.2.79, Vice President 
Address No. 11/79. dated 13.2.79. Shri Chander Shekhar, M·P. letters 
No 003300 dated 7 12.79, and No. 004706, dated 9.2.79; the Minister 
for External Affairs letter N'l. 298/E A (S)/79. dated 17.2.79 and Prime 
Minister's letters No. 2803-PMo-78 daled 15.12.78, No. 4309-PNO/79, 
dated ]6.2.79 and No. 5869-PMO/79. dated 6.3.79 and the Prime 
Minister's office No. 35(227)/79 PMS. dated 15.6.79 refer. The Prime 
Minister sent a letter on 13.9.79 and tbe Prime Minister's office sent 
the letter No. 2(22)j81-PMPII, dated 10.6.81. 

Prime Minister and the other Ministers of'the Government of 
India, President, Vice-President and tbe Chief Legislative Committee 
Officers of the Lok Sabha and other have in their letters being recom-
mending to the Railways since 1978 that the RaHway Officers should 
adopt a liberal view on the Charter of demands submitted by the Indian' 
Railway l1sers Association and provide necessary facilities. and carefully 
consider the points raised by the Association during the discussion and 
take a decision so that the passengers travelling through in tbe grand 
chord line may get relief from the rigorous of the journey. But due to 
the above reasons, the Indian Railways did not pay any heed to the 
importance and urgency of the above charter of demands and took an 
extremely callous attitude. Besides, they did not allow a meeting of 
the Association with the Railway Board. Railway Minister had earlier 
taken a decision at Mughal Sarai that he would hold a meeting with the 
Association but the cancelled the same vide his letter No. TP-13-79, 
dated 9.5.79. 

The attitude .)f the Railway Ministry became so anti-people that 
Railway did not deliberately implement tJe recommendations of the 
Committee on Petitions (Sixth Lok Sabha) in which Ministry of 
Railways, Railway Board was asked on 2.1.79 and 26.279 to furnish 
the Memorandum required for the consideration in regard to the 
representation under the consideration of the Committee. 

The then Minister of Railways informed vide his letter No. MR/ 
384-A-80, dated 13·2.1980 that be has received a copy of Minutes of 
the meeting held on 26.3.79 between Indian Railway Users Association 
and General Manager, Eastern Railway. The Minister of Railways 
assured that the case is being forwarded to. the concerned department 
for convening a meeting of Indian Railway Users Association and the 
Officers of Railway Board to have a discussion over the matter. He had 
also assured tbat as soon as he need any report he would intimate the 
same to the Association but neither any reply has been received froOl 
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the Railway Officel"$ nor any meeting was organised with the Railway 
board. In spite of repeated reminders. because Rail\\<ay Officers fear 
that tbe meeting would expose tbe misdeeds of the Railway Offi~ers. 

A group of M.Ps. met the Railway Minister on 30.3.80 and 
submitted a memorandum requesting that complimc::ntary passes be 
issued to the office bearers of the R':lilway Users Association The 
Minister had a,sured tbat these would be issued very soon. It is regret-
table that the matter has been kept pending in spite of repeated reminders 
given by the Members of Parliament. In spite of the fact Ihat the 
Minister for Railways though had informed vide his letter No. MR 
845·A/SI. dated 18.1.81 that he would write the association again. 

The Railway Minister had intimated vide letter No. MR. 2812 
dated 23.4.1980 that he had rleived a joint letter from the Members 
of Parliament to give representation- to tbe Indian Railway Users 
Association in NR. U.C C. and standing voluntary Help Committee. I 
am going through it. I will again write you in this regard. Not to 
speak of writing. the Members of Parliament· were not even IDtlmated 
about their reminders. In a reply to Lok Sabha US. Q. No 7830 dated 
16.4.1981. it was only stated that Indian Railway Users' Association 
have not been given any representation in the Railway Advisory Body. 

Indian Railway Users' Association sent a memorandUm, 
expressing their good wishes for 1981. intimation of its receipt \\<as 
given vide Railway Minister's letter No. M.R /679-A-81 dated ]4.1.1981, 
Minister of State in the Ministry of Railways vide letter No. MSR,209-
A-80 dated 28. I.1981. Deputy Railway Minister's vide letter No. D MR/ 
80.2 dated 3 \.12.1980, Chairman, Railway Board vide letter 
No. 80/CRV/AC dated 31.21.1980 and General Manager, Eastern 
Railway vide letter No. G 439/DGMG/l/81 dated 1.1.1981. 

The Railway Board asked for the factual comments alongwirh 
their views from the General Manager. Eastern Railway with regard to 
the every demand accepted by the Railways contained in the memorandum. 
The General Manager whil~ presenting the report with factual comments 
a\ongwith his views to the Railway Board, intimated it to the Indian 
Railway Users' Association vide DO. letter No G 439/DGMG/2/81 
dated 21.2.1981. Inspite of it, no arrangement was made to arrange a 
meeting of tbe Railway Board officers with the representatives of the 
Indian Railway Users' Association. No attention was paid to the Prime 
Minister's Officc:: letter No. 2/22/81 PMP II dated 106.1981. 

In a reply given to Lok Sabha U.S.Q. No. 6056 dated 2.4.1981 
it was stated that a meeting of Indian Railway Users' Association and 
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the Officers of Eastern Railway was not beld on 26tb Marcb, 1979 in 
Eastern Railway Head Quarter. Besides it, it was also stated tbat no 
survey has been made for construction of anew line between Gaya aDd 
Ranchi via Sherghati and Chatra. Whereas the then Railway Minister of 
State vide his letter No. RRM/321-A/1S dated 24.1.1975 stated tbat a 
letter regarding the construction of a Railway line between Gllya-RaDchi 
via Sherghati was recived from Shri Rana Muneshwar Kumar Singh. 
It is under consideration. Again, the Railway Minister of State in his 
letter No. 7S/W.4/CNL/E/6·A dated 28.6.1975 stated that a preliminary 
engineering survey with regard to construction of a new Railway line 
between Gaya and Ranchi via Shergbati has been completed. 

In a reply given to Lok Sabha U.S.Q. N('. 10179 dated 7.519S1 
it was stated that a meeting between .Jbe General Manager, Eastern 
Railway and tbe Indian Railway U~rs' Association was beld in 
Eastern Railways Head Quarter .• Nothing was indicated in this meeting 
eitber regarding unanimously adopting a resolution or sending any 
Memorandum of letter of demands by this Association to the Railway 
Board for investigation. The question, regarding taking decision on 
every item of the memorandum and the details thereto, does not arise. 

The Proceeding Book of the legal proceedings of this meeting 
beld on 26.3.79 is under safe custody and the information regarding 
the receipt or the true copy of the proceedings was given by the then 
Railway Minister vide letter No. M.R./384/A/SO dated 13.2.1980. 

Thus, due to arbitratory nature of tbe officials and the mismana-
gement prevailing in Railways, Railway has been facing the imponant 
problem of accidents in its daily operation. This problem is Dot easy 
to solve but it has to be solved. Property worth lakhe and crores of 
rupees is wasted every year due to these serious accidents. Many 
passengers are often died and wounded due to accident of Paspenger 
Trains. According to an official figure, the details of the accidents 
occurred during the last four years are as follows: 

In 1976-77, 780; 1977-78, 866; 1918-79, 931 and in 1979-80, 
900. The present year will be known as accident year. The Railways 
have to pay 'compensation to the wounded and the relations of the dead 
and to pay compensation for the loss of property due to these unended 
accidents. It results in great burden on Railway and the development 
and expansion projects are lacking behind: 

The Indian Railways are not able to take care of tb~ interests of 
the general public due to this attitude, whereas they are the persons who 



65 

are in the maximum need of Railways. Thus the Indian Railways ,have 
not been able to fulfil the ~quirements of the majority of the people 
and the villagers. Neither the Railway can claim that it has taken 
effective ineasures for· the national interest and for the facilities of the 
passengers. The Railway has ne~er felt, as it has to, that this money 
belongs to the nation and the passengers and it should spend it taking 
into consideration that maximum facilities may be provided 10 the 
passengen. We feel that still there is a time tbat some revolutionary 
steps should be taken so that the Indian Railway may achiove its target 
fixed at the term of its introduction. Some Suggestions are given "elow, 
the implementation of them may necessarily result in achieving the 
desirable Objects. 

1. It is not possible to avoid accidents fully, but some 
measures may be taken to avoid them. They are providlDg 
detailed training to 1echnical rai1\\ ay employess, to regulate 
the speed of· the trains, and to introduce speedometer for 
the help of the driven, introduction of proved road crossing 
anti signalling system. In addition to it. provision should 
be made· for increrr ents, promotions. rewards for efficient 
workers and giving encouragement in other ways. It will be 
certainly helpful in reducing accidents. 

2. Development. expansion, construction, and increasing the' 
number of trains etc. in the Railways etc. Interest of the 
Railways and passengers should be given top priority. 

3. Reconsideration to introduce Mail, EApress and Passenger 
trains running on main lin\ and Grand Chord Line on 
Eastern Railway by dividing both the linel on the basis of 
the number of the passengers. That age is now over when 
one used to rule the bonded labour. 

4. Convenion of Patna-Gays and t Gaya-KiD) single line into 
double line as soon as possible. 

S. Arrangements should be made to re-introduce train between 
Arrah-Sasaram. 

6. Rapid progress should be made in the construction of a 
new Railway line between Ga}a-Rajgirh via Bodhgaya and 
Gaya-Ranchi via Sherghati Chatra. It will play an important 
role in establishing friendship with the Buddhist countries 
of world and it will also be helpful in developing many big 
areas of the backward, poor, adivasi and labour classes. 
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Necessity to introduce New TraiBs 

7. (a) A new Super fast train from Howrah to New Delhi 
via Dhanbad, Gaya, Kanpur, Aara. Mathura, which 
starts from Howrab in the morniqg and reaches New 
Delhi in the evening. 

(b) A fast Passenger train daily from Dhanbad to Mughal 
Sarai via Gaya. 

(c) 

(e) 

Taking into consideration tbe facilities for the passen-
gers, Mathura Express Train from Gaya via Kanpur. 

A train between Gaya-Patna without any stoppale. 
ID General Manager, Eastern Railway's report, dated 
12.8.1980, it has been stated that four trains can be 
introduced on this line. 

A fast Passenger train from Gaya to Barauni vi" 
Kiul which may link North Bihar and South Bihar. 

(f) An Express train between Allahabad and Vaidhnath 
Dham via Gaya is utmost necessary. 

Extcasion of I'UIIDiag traiDs 

8. (a) Sonbhadra Express which bas been introduced from 
Palna to Deijai, should be extended upto Gaya. 

(b) Black Diamond Express which runs between Howrah 
and Dhanbad should be extended from Dbanbad to 
Gaya. 

(c) Ganga-Cauvery Express which runs from Varanasi 
to Madras should invariably be extended from Varanasi 
to Gaya. 

(d) Extension of Gaya-Kiul Passenger Train upto Oehri-
on-&on. 

Conversion of routes of trains nmaiog in pubUe interest 

9. (a) Golden Temple Express which runs from Tata Napr 
to Amritsar sbould be earouted through Gaya luuc-
tion. It WIll result in reducang ten hours and will not 
amount to any loss. 



(b) Tinsukbia Mail was originally introduced on Grand-
Chord, but due to politIcal influence, public interest 
bas been crushed and it is running thrice a week at 
present on Main Line. It .hould run four times in • 
week on Grand Chord. 

(c) It is utmost necessary to run Vikramsbila Exprees on 
Grand Chord Line instead of main line. 

10. Indian Railway Users' Auociation should necessarily be 
represented in every body of the Rai1",ay. It is utmost 
necessary in tbe interest of Railways and tbe Railway 
Uaers. 

11. A reminder dated 30.3.1981 regarding providing compli-
mentary Railway Passes to the Indian Railway Users' 
Association was sent to the then Railway Minister by tbe 
Members of Parliament, its approval is urgently required. 

12. An urgent meeting between representatives of the Indian 
Railway Use's' Association and the official of the Rai1way 
Board is not only necessary but obligatory to take a deci-
sion after consultation witb regard to the letter of demands 
-sent-by tbe Indian RaIlway Usen' Association and the-
investigation in regard thereto bas .been made and it has 
been received by tbe Railway Board. -

The petitioners, therefore, request that as tbey have no 
other means to present their suggestion, Lok Sabha is 
requested to investigate this matter tbrough its Petition 
Committee. Study the luggestion and if satisfied act accor-
dingly and make recommendations to tbe Government. 

We, the petitioners wiII be grateful to you. 
With regards, 

Petitioner' I name 

1. Rana Muncsbwar Kumar 
Sinp 

Address 

Raoa Nivas, 
Gautam Budh Path, 
Gaya-82300 I. 
Bihar 

Signature 

Sd/-



, . 
Petitionrr' ..na~e 

2. Rajeadra PnIad 
Gupta 

3. Ram Prakash Gupta 

4. Davendra Kumar Jain 

5. Badnam Nazar 

Countersigned • 
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Address 

Veez. Gandhi Cbowk. 
K.P. Road. 
Gay&, 
Bihar. 

Babulal Gulala Chand 
n, G.B. Road, 
Gays, 
Bihar. 

20, Saket. 
K.P. Road, 
Gandhi Chow)c, 
Gaya, 
Bihar. 

76. Law. Road, 
Batampul. 
Ga)a-S2300 1 
Bihar. 

Ram SwarupRam. Member. Lok Sabba. 
Div. No. 145. 

Signature 

Sd/-

Sd/-

Sd/-

Sd/-
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APPENDIX V 
.~'. . 

(See para 4.4 of t~e Report) 

[FACTUAL NOTE OF niE MINISTRY OF RAILWAYS 
(RAILWAY. BOARD) ON.THE REPRESENTATION RBGARDING 
CERTAIN RAILWAY FACILITIES FOR RESIDBNrs OF GAYA) 

1. Meuares to be adopted to decrease the 1lIIDlbel' or acddeats. 

The majority of the accidents are ultimately traceable to failure 
of human element. Whatever ,be .dle mechanieal,clec&rical, electronic 
devices etc. put into use, whatever be the precautions and howsoever 
pei.stakinaIr . adopted. ,:uothial . is proof against· the error of the mao 
behind the machine.·, TIle cpproaeb of the Indian Railway for preve .... 
tion of accidents is.ltIeIefGre. mainly directed towards arousing safety 
cOnCiOUSDeII of the railway staff particularly those who are connected 
with train operation. For this: parpoae, the Railways are pursuing a 
multipronged strategy by way of education, effective lupervision, tecb-
aoloaical aids,enforcemenr· of discipline and awards for good worle. 
kently Safety monitoring teams ·drawn from various disci pI in", were 
constituted to make intensive and extensive inspections and have the 
defects and deficiencies coming to their notice rectified promptly. 

To avoid failure of equipment, special attention is being paid to 
maintenance of vital assets like rolli .. stock, tracie, signalling equipment 
etc. The rate of periodical over~hauling Of wagons and coaches, con-
demnation of over-aged rolling stock and renewal of track has also 
been stepped up. 

These steps have met with a measure of success in as much a. 
the number of train accidents has appreciably come down, to 357 
during April, 1982 against 510 du~ng the same periQd of last year. 

2. Proportioo or interest or Railways a" aUIDber.of ~ers slaeald 
be the maiD coasideratioo 6t~'felbpm6Dt~ 0teMi0D, coastractioo of 
Railways and increase 10 the DDDlber of traiDs. , 

This mat., is coordinated by the Placninl Commission at the 
time of formulating·the 5 year plan or annual pin subject to availa-
bility of resources. The broad strategy for passenger transport and 
for development of railway lines has been determined by the National 



70 

Transport Policy Committee. Railways Plan is subject Daturally t() 
the plan outlays. 

Subject to availability of resources additional Uains are intro-
duced to cater to the growth in ~naer traffic. 

3. AD the mail, express &ad paSlelller traiDs at preseat numiag OD JDaia 
aucl gnocl chord IiDes of E. Railway shoaId be di~i.ec1 OD the basis of 
number of passeagers OD both 1iDes· 

There are adequate number of through .and aectional train servicea 
both on the main line and via chord line. Partitioning of train services 
between the two routes will deprive passengers on one or the other 

. routes giving rise to agitation. Besides there is no spare line capacity 
on saturated grand chord section. 

4. (a) ·Doub6ng of P.tna-Gay. Section. 

The existinl capacity on Patna-Gaya Section is considered ade-
quate to deal with tbe present volume of traffic. DC'ubliDg will be 
considered as and when justified on traffic considerations. 

(b) Doubling of Gaya-Kiul SeetiOlle 

The existing capacity on the Gaya-Kiul section is considered 
adequate to deal with the present volume of traffic. Doubling will be 
considered as and when justified on Uaffic considerations. 

5. Arrangement should be made for J1IDDiag trains OD Arrah-Sasaram 
liDe again. 

A preliminary En,g-cum-Traffic Survey for a B.G. Jine between 
Arrah and Sasaram is in progress. A decision on thd conSUUction of 
the line will be taken after the survey has been completed and the 
survey report examined, subject to availability of funds. Tha question 
of running uain cn the section will arise only after the line is 
constructed. 

6. CODStruc:tiOD of Dew Railway Dues. 

. (a) Bodh-Gaya-Rajgir 1iDe'ria Gaya. 

Survey carried oudn 1976-77 for laying a B.G. line from RajJir 
to Gaya revealed that tbe project will not be a viable one. It is, 
therefore, not proposed to take up this proposal for consideration at 
dre·ent. 
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(b) Gaya RuchlliDe via Sbarghata-Cbatra-Hazaribqlt 

There is no proposal for taking up this line for considrration. 
The present constraint on resources position does not permit taking up 
this proposal for consideration. 

7. IDtroclaetioo ofaew . tra_ 

(a) IDtrodactioa of an additloaal super-fast train IeaYiag Howrah ia the 
lDonbag aad leaviag New DeDai In the evenillg. 

Howrah-Gaya-New Delhi/Delhi is directly connected by 2 pairs 
of fast trains lIiz. 1/2 Howrah-Delhi Kalka Mail and 81/81. Howrah-
New Delhi A. C. Deluxe Express {Tri-weekly.}. Introduction of 
additional IUper fast train on this section has not been found feasible 
at present due to line capacity constraints en route, acute shortage of 
coaching stock and also terminal facilities at Howrah and Delhi} 
New Delhi. 

The loads of 1/2 Kalka Mail has been augmented to 21 coaches 
and thOle 01 101/102 Rajdhani ExpreSl is proposed to be augmented 
shortly. 175/176 Nila~bal BlpresS introduced recently also connects 
important train with New Delhi. 

(b) Additioaal fast traia betWeea Dbaabad aad MughaJsarai via Gay .. 

Introduction of additional train service between Dhanbad and 
Mughalsarai has not been found feasible at present due to line capacity 
constraints on Grand Chord section, acute shortage of coaching stock 
and also terminal facilities at Dhanbad and Mughalsarai. 

(e) IatroductioD of an additi_1 niB betweea Gaya ud Matbura. 

Introduction of additional train between Gaya and Mathura has 
not been found feasible due to line capacity constraints en route, acute 
shortage of coaching stock and also terminal facilities at Mathura and 
Gaya. 

(d) Iatrodactioa of additiODalllOD-Stop traia betweee Gaya and Pataa. 

PatDa-Gaya is served by 9 pairs of trains. The timings of these 
trains are framed. in such.!l way that the commuters can avail of the 
best time in respect of their journey to their destinations. lnroduction 
of an additional non-stop train between Gaya and Patna has not been 
found feasi~le due to line capacity constraints on this section acute 
shortage of coachiq stock: and also terminal facilities at Gaya and 
Patna. 
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(e) IatrocluctioD of lUI additiODal fast traiD betweea Gaya .... Bara_ 
na K-a ',' , .!. r .,.. : .': ~ .; ~.> 'i.:' ~ "j '.~" t q:t ';.: •• ~ . ~." 

At. present six pain of trains are available betwcm Kiu} and 
MuzaffarpW'. Passengers from Kiu}..oaya. section· QIt·.a .. il ~ these 
services by cbangirlg over at Kiul. Suitable c:oa~iOlla arc available 
for Kiul-Gaya branch line traina bound for North Bihar. Introduction 
of any additional train between Gaya'llnd,Baraubi ria Killl bas not 
been found feasible at present due to _ line cap.city constraints on 
Hatibdah-Link-Simaria-Banwai. section. IiDd- allO Qortage of coaching 
stock. . 

(f) IDtroductioD of AUababad-Baidyaaathclbam Ex.,ress traiB via. Gaya 

Baidyanathdham StatiOl! has only one platform' to deal with 
branch line trains. As such. introduction ofa train service between 
Ailahabad and Baidyanathdham' via Gaya is not possible due to Jine 
oapadty eonst.aints 00 Grand Cbord section. acute shortage of coaching 
stock and also lack of terminal facilities at Baidyanathdham and Gaya.· 

8. Extension of existiog trains 

. (a) 191 Up/19l Dn, Soablladra Express te be exteaded to Gaya 

191/192 Soobhadra Express bas been introduced for providing 
a direct fa,t service betweenPatna/Bhagalpur. and Delbi. 'It is a very 
popular and well patronised service. Extension of this popular service 
wilJ defeat the very purpose ofintr04uction of this service. This will be 
resented by the present users of this service. In "iewof above. exteDsion 
of 191/192 Sonbhadra Express to and from Gay. bas not been found 
justified. 

(b) ExteJlsioD of 307 Up/308 Du. Blaek DiaDload Express to Gay •. 

307/308 Black Diamond Express has been introduced primarily 
to cater to the needs of passeqaers. from, Ranipnj-Jharia Coalfield 
areas. It is a very wdi-patronised service between Howrah and Dbanbad. 
ExteDiion of this train to and from Gaya would be vebemently resented 
by the present users Moreover, there is no terminal facilities at Gaya 
to deal with any additional train. - ~. sucb, eJltensiOD' of 307/308 Black 
Diamond· Express bas not been found feasible. 

(c) ExteaiioD of Guga-KaYeri Express to Gaya. 

Extellaion of Ganga-Kaveri Express to and from Gaya is not 
possible due to line capacity constraints on scc:tioDseoreute and also 
tetllliD81 facilities at Gay. and also due to shortage of rolling stock. 



(d) ExteDsloB of Gaya-Kiul palllellger apto DeIIri-Ga&ae· 

Exteo.ion of -lKGj2KG Gaya-Kiul fast passenger to and from 
Dehri-orl-SOtie lias not been found feasibl~ due to lack of terDwuil 
taciIities at 'Ddlri-o~Sone and also acute ihortage of coaching stOck. 

9. DiversioB of trains. 

(a) DivenioB of rou te of 161 Up/161 Dn Tata-Amritsar Express. 

16 J / J 62 Tata-Amritsar Express is a well established service. 
Diversion of this service 10 run via Gaya will be resented by the prescnt 
users. Moreover, there is no line capacity on Grand Chord section to 
run any additional train. In view of 8 bove, diversion of 161/162 Tata-
Amritsar Express has not been found feasible at present. 

(b) TiDI1Ikia Mail origioaUy introduced on the Grand Chord line 
shoulcl be shared four days a week via Gaya-KiulliDe. 

155/156 Tinsukia Mail was introduced on bi-weekly basis to 
run via Palna. 163/164 Tinsukia Mail was also introduced via Kiul-
Gaya section. as a temporary measure. During 1976, this service had 
been withdrawn and frequency of 155/156 Tinsukia Mail had been 
increased to daily service, It IS a well established service. Henle, it is 
not. possible to divert this train to run via Gaya. 

(c) Frequency of Himagiri Express should be increased. 

173/174 Himagiri Express provides a super-fast service between 
Calcutta and Jammu Ta\\'i on Tri-weekly basis. Increase in the frequency 
of this 'train will require deployment of additional rakes which is not 
aveilable at present. Moreover, there is line capacity constraints on 
various sections en route. Jt is also not feasible to divert this train to 
run via Gaya. 

(d) Vikramshila Express should be diverted via Gaya. 

167/168 Vikramshila Express has been introduced to provide a 
fast service between BhagaJpur and Delhi. It is running bi-weekly on 
the common path "f 153/154 JJ. Express and 191/192 Sonbhadra 
Express. As such, diversion of 16 7/16R Vikramshila Ex press to run via 
Gaya has not been found feasible at this stage. 

10. Represeatation of the Indian Railway Users' Association to each body 
of the Railway. 

Nominations to the Railway Users' Consultative Committees are 
based on the principle of securing as wide a representati0D as is prac-
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ticable of tbe various identiable and important group' of rail users viz. 
Chambers of Commerce, Trade Associations, Industries, Agricultural 
Associations, Passenger Associationll. State Governments, State Legisla-
tures and Members of Parliament where a large number of such 
AssociatioDs/Chambers function in the area covered by the railway, 
tbey are cOnsidered for representation by rotation. 

The request of the Indian Railway Users' Associations will also 
be considered alongwith others at the tioie of reconstitution of the 
Railway Users' Consultative Committee. 

11. Suction (or issue o( compliaeatary passes to IadiaD Railway Users' 
Association. 

The Ministry of Railways have considered the request for the 
Issue of Complimentary Card Pass but they regret their inability to 
accede to it. 



APPENDIX VI 

(See para 5.2 of the Report) 

[REPRESENTATION REGARDING TRANSFER OF OWNERSHIP 
RIGHTS OF SHOPS IN MARKETS UNDER THE boDMINIS-
TRATIVE CONTROL OF THE DIRECTORATE OF ESTATES, 
UNl E~ TERMS AND CONDITIONS LAID DOWN BY THE 
MINISTRY OF REHABILnAlION] 

SHANKAR MARKfT WELFARE ASSOCIATION 
(NEW CENTRAL MARKET) 

The Chairman, 
Parliamentary Committee on Petitions, 
Parliament House, 
New Delhi-ll 0001. 

Dear Sir, 

72. Shankar Market, 
Connaught Cjrcus~ 
New Delhi-! J 000 1 

16 April, ] 982. 

Re: Transfer of ownership rights in New Central Market 
(Shankar Market) New Delhi-a Rehabilitation market now 
under the control of Directorate of Estates-Ministry of 
Works and Housing, New Delhi-llOO 11. 

After the partition of this country. Mini$try of Rehabilitation was 
created to rehabilitate the migrants from Pakistan. Several residential 
and commercial properties were built for the purpose Almost all the 
properties were transferred to the displaced persons. In Delhi, a number 
of markets viz: Bhagat Singh Market. Khan Market, Gaffar Market, 
Desh Bandhu Gupta Market, Gokhale Market, Rajinder Nagar Market, 
Markets in Patel Nagars, Lajpat Nagar, Kalkaji, Malviya Nagar, 
Sarojini Nagar Market, Kamla Market and Pleasure Garden Market 
and New Central Market and a number of other markets were cons-
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tructed by the Ministry of Rehabilitation purely for tbe purposes of 
rehabilitating the West Pakistan migrants. Almost all the properties and 
mukets were tran~ferred t'3 tlie dttplacedpcrsonsbut Ibe New Central 
Market. Karola M irket. Pleasure Garden Market and Sarojini Nagar 
Market were not transferred by the Ministry of Rehabilitation and with 
effect from 1.4.1958 the administrative control of these four rehabilita-
tion markets wa~ tran~ferred to the Directorate of Estatel, Ministry of 
Works an~ H.>using and the allottees therein ~ing lenants of Ministry 
of Rehabilitation were advised to pay the rents fixed at the rate of t> % 
of the capitalised cost (capital o""tJay mcludi,.g the cost of land) by t be 
Ministry of Rehabilitation to the Dlrect()rate of Estates thereafler. 
The terms and conditions applied by the Ministry of Rehabilitation 
remained unchanged. 

Eventually. in the year IQ78 the Government decided to transfer 
the ownership rightl even in th~e Coor rehabilitation markets to tbe 
eligible occupants. Since the terml and conditions offered by the 
Directorate of Estates were quite different as compared with the terms 
and conditions, practice and procedure applied by the Ministry of 
Rehahilitation while transfeJring the similar marhts. .a detailed 
memprandum poiilti~g out tne specific discriminations being made was 
submitted to the Minister of Works and Housing on 31.1.1979 and 
again on 8.6.1981. 

In the meantime the payments for the demanded capitalised valu~ 
were made without admitting the correctness thereof and without giving 
the written unqualified consent as the terms and conditions were discri-
minatory and eventually the date of payment \\ as extended to 31.5.19 gO 
by the Directorate of Estates. 

The stres~ of the rep~enta,ion was tbat since these four 
rehaliilitation markets were constructed by the Ministry of Rehabilitation 
purely for the purp~ses of rebaoilitating the displaced personl and tbe 
displ~ced persons were rehabilitated jn these m.rkets and sucb dispJa.:ed 
prrsons continued to occupy these premises allotted by the Ministry of 
Rebabilitation and as such prpcedure and practice adopted by the 
Ministry of Rebabilitation as prescribed ullder tbe DIsplaced Persons 
(Compensation /II. Rehabilitation) Act, 19.'14 and Rules framed the~ 
~nder were applicable and binding in such caSes in all respects and 
considerations on the following amongst other: 

GllOUNDS 

I. That these market!! Were conllt~ted by the Ministry of 
Rehabilitation out of the funds of compensation pool; 
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6. 

7. 

8. 

9. 
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That the displaced persons remained in continuous occupa-
tion of the Dremises allotted to them by the Ministry of 
Rehabilitation as a rehabilitation measure; 

That men-Iy by transferrirlg th~ administrative control of 
the markets to the Directorate of Estate., Ministry of Works 
& Housing from tbeMinistry of Rebabilitation. the status 
of the allottees as displaced persons remains unchanged; 

That tbe reDts fixe4 by tbe Ministry of Rehabilitation could 
not be revised·· up\'iards and other terms and conditions, 
practice and p~dure as applied by the Ministry of 
RefJabilitation at tile time of aUotment and ~ubsequently 
could not be changed arbitrarily; 

That there could not be any discrimination to the disadvan-
tage of the displaced pctIOns while, transferriJJg the proper-
ties now and already transferred; 

That the displaced persons cannot be deporived of the 
~Qefits and con~ions conferred on them by enactment 
of the Act by the Parliament; • 
That even pres~nt'y the Land 4: Development office is 
ofl'erin8 tQ t~e allottees to exercise their option to s\Yitch 
OVer to Appendix No •. XI whereby the rate of ground 
rent shall be nominal at the rate of Re. 1/- per 100 Sq-
yds. or fraction thereof per annum from Appendix XII as 
originally demanded by the Ministry of Rehabili!ation 
which clearly establishes that the displaced persons are 
always entitled to the benefits and concessions as originally 
granted by the Ministry of Rehabilitation. 

That even by capitalising 16~ years (200 months) rents 
for the land and superstucture, the Directorate of Estates 
has already recovered the cost of land and that of super-
structure and in addition has recovered 3~ years (40 
months) rentals as profit for the land aad the superst ueture 
which clearly violates the procedure and practice adopted 
by the Ministry of Rehabilitation. 

That since the allotments were made by the Ministry of 
R .. hahihtation on concessiona] rents, the allottees had 
themselves been paying the House Tax to honour the 
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onderstanding that tbe allottees of Ministry of Rehabilita-
tion would pay the eloment of house tax; and 

10. That the terma and conditions contained in Appendix 
XXXI-B (Lease and Conveyance Deed in respect of Double 
Storey Flats over Sbops in various rehabilitation colonies in 
Delhi) whicb bave been applied by the Ministry of Reba-
litation wbile transferring the ownership rights in similar 
other markets are applicable in our case allO. 

But the Directorate of Bltates want to deviate from tbe 
practice and procedure as applied by tbe Ministry of Rehabi-
litation and charge the arbitrary ground tents on the present 
market value of tbe vacant lands for these since long occupied 
properties and also want to take away the benefits of first 
transfer as allowed earlile by the Ministry of Rehabilitation 
inspite of· the fact that the Directorate of Estates has 
already extracted an additional pin by charging 40 months 
extra rents oyor and above the cost of the capital outlay, 
including the cost of land. 

Under the circumstances, it is earnestly requested to prevail upon 
the Ministry of Works and Housing to direct the Directonate of Estates 
not to discriminate between the displaced persons by imposing the 
terms and conditions contrary to ones applied by the Ministry of 
Rehabilitation while transferring the ownership rights in tbe similar 
other markets and for this act of kindness we shall ever pray. 

Thanking you, 
yours sincerely, 

sd/-
PRAN NATH W Am. President 
Sd/- S.L.Mehta, Genl. Secretary. 



APPENDIXVU 

(See para 5.3 of the Report) 

[COMMENTS OF THE MINISTRY OF WORKS AND HOUSING 
(DIRECTORATE OF ESTATES) ON THE REPRESENTATION 
OF SHANKAR MARKET WELFARE ASSOCIATION INEW 
CENTRAL MARKET) CONNAUGHT CIRCUS, NEW DELHI 
REGARDING TRANSFER OF OWNERSHIP RIGHTS OF SHOPS 

IN NEW CENTRAL MARKET] 

New Central Market (Shanker Market) is one of the followiDg 
five markets, the administration of which was transferred to the Minjstry 
of Works and Housin, by the Ministry of Rehabilitation on 
1.4.1958:-

i) New Central Market <Shanker MarkeUi 
in Pleasure Garden Market 

iii> Kamla Market 
iv} Sarojini Market 
v) Raisina Market 

Shops in the above markets were allotted to the displaced persons 
from West Pakistan who migrated to India after partition. Allotment 
was made on monthly rent basis. Raisina Market has since been 
demoliihed, and the remaining four markets have continued to be 
administered by the Mlo Works and Housing. 

2. In t 978, it was decided at the level of the Cabinet to confer 
ownership rights to allottees/occupants eligible for allotment, i. the 
four markets mentioned above. The terms of offer of ownership as 
approved by the Cabinet are indicated below:--

j) The structures will be transferred to the allottees/occupaots 
eligible for allotment, on payment of capitalised value of the 
rental paid by the executing Conveyance Deeds. 

ii) As long as the present lease-hold system is not replaced by 
a free-hold system, land underneath the structure will 
continue to be leased on a restricted basis at a ground rent 
of 2! per year of the present market value of land. 
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In accordance with tbe above decision, offer of ownership baa 
been made to tbe ,nottces/persons eligible for allotment in the four 
markets and quite a substantial number of shopkeepers have also made 
payment of the Capitalised Cost or are making payments in instalment. 
and action to conclude leaae deed is being processed by tbe Land 
and Development Officer under the Ministry of Works and Housing. 

3. In the petition submitted to tbe Committee on Petitions, tbe 
Shanker Market Welfare Association (New Central Market> ~ve traced 
the back ground icading to allotment of shops/fiats to the re(ugees aDd 
have mentioned tbat prOcedure and practke adopted by the Miiiistry uf 
Rehabilitation as prescribed under tbe displaced Persons (Compensation 
and Rehabilitation) Act, 1954 and the rulcs thereunder should be appli-
cable andoinding in their cases. 

4. This matter has been examined in consultation with Depart-
ment of Rehabilitation wbo made initial allotment of shops etc. That 
Department bave intimated tbat after tbe partition of the country, there 
was lot of squatting on Government land by the displaced persons and 
sites as and when suitable accommodation became available. There was 
tben no question of any displaced persons being given proprietary 
rigbts either in tbe tenements, or in tbe shops which were allotted to 
them on rent. Tbe question of giving proprietary rigbts arose only in 
]955 when the Compensation Rules were considered. At that time 
while the first reaction was to permit proprietary rights only in the 
rehabilitation colonies, later it was decided to extend the pril1ciple to 
constructions undt rtaken in the other areas also. Government however, 
specifically reserved to itself the right not to confer proprietary right in 
any buildings or localities at its discretion and necessary provision to 
exercise its discretion had been made in Rule 36 of the Displaced 
Persons (Compensation and Rehabilitation) Rules, 1955. Part of the 
Compensation Pool valued at Rs lOOOO/~ (later revised to Rs 15,000/-) 
or less shall ordinarily be transferred to the displaced person occupying 
the property on rental basis. The word 'ordinarily' was used/delibera-
tely in the drafting of the Rulet because some of the shopping centres 
by the very terms of the contract could not be transferred. As such, 
the displaced persons bad no right to claim proprietary rights in any 
market or building constructed for their rehabilitation. With regard to 
the four markets referred to in the petition, the sites for construction 
of Sarojini Market and Shanker Market were secured on the specific 
conditions that their ownership would, in accordance with the general 
policy of the Ministry of Worh and Housing, be retained by the 
Government. The site for Kamala Market was earmarked for green 
belt and the market thereon was constructed on the specific condition 
tbat its ownership would always vest witb Government and will not be 
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transferred to the displaced persons. The land underneath the Pleasure 
Garden Market was ltased by the Delhi Fort Area Notified Committee 
for three years in the first instance. In view of the close prollimity of 
the Red Fort and the Jama Ma~jid which are buildings of great archi-
tectural and archeological interest, it Vwas decided that the ownership of 
this market would vest with the Government. 

5. All the markets and colonies which were constructed prior 
to 1955 were financed from the general funds. With the ena~ment of 
the Displaced Persons (Compensation & Rehabilitation) Act, 1954 and 
Displaced Persons (Compensation & Rehabilitation) Rules, 955 while 
all the buildings and markets situated on rehabilitation land were contri-
buted to the compensation pool. these four markets and other markets 
in similar situation were kept outside its purview for the reasons 
mentioned above. Durmg 1957-58 i.e prior to the tran!lfer of these 
markets to the Ministry of Works and Housing thele were a number of 
representations from the allottees of shops in these markets. either 
indiVidually or through their Associations M p.'s regarding transfer 
of proprietary rights to them on the same basis as was adopted in the 
case of other displaced persons in occupation of shops situated on the 
lands belonging to Rehabilitation Department, but it was not found 
feasible to accede to their request. As a matter of fact, allotment of 
shop to the non-claimant was itself a concession. As regards the 
claill' ant displaced persons. tbey were allowed to utilise their claims for 
purchase of rehabilitation properties in auction but no such utilisation 
was permissible either in against the cost or rent of the shops in those 
markets. 

6. After the four markets were transferred to the Directorate of 
Bstate under the Ministry of Works and Housing, representations have 
been received from time to time from the Associations of the markets 
for conferment of owdership rights. The repesentations from the 
Associations of the markeb were considered and concurrence of the 
Ministry of Railways, who o\\'ne<1 the land where Kamla Market is 
situated and the Ministry of Defence who owned tbe land in Pleasure 
Garden Market. for conCernment of ownership rights were obtained. It 
was also decided that the land-use of the market area where Kamla 
Market is situated should be changed. After considering the matter, 
the Ministry of Works and Housing obtained the approval of the 
Cabinet in the year 1978 as per details already indicated in para 2 above. 

7. In view of the position explained abo'Vc, it will not be correct 
to accept the arguments of the Shanker Market Welfare Association 
that the four markets mentioned above have to be treated on par with 
the other rehabilitation properties leased by the Department oC 
Rehabilitation. 
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8. Specific comments on the 10 grounds mentioned in the 
petition are furni!lhed below :-

Ground 1 : 

Ground 2 

Grounds 
3 &. 4 

Grounds 
5 &. 7 

Ground 8: 

These markets were cons'ructed out of the general funds 
of the Government of lnd.a and from the Compensation 
Pool. 

It is not correct to say that all the original allottees are 
still in occupation. In a number of cases in the four 
markets. the shops/stalls/flats have changed hands on 
the basi~ of partnership/subletting etc. 

The shops were allotted on rental basis to the displaced 
persons to enable them to carryon their occupation and 
there was no agreement with them, whether explicit or im-
plicit at the time of allotment that these would be allot-
ted to them under the Di~placed Persons (Compensation &. 
Rehabilitation) Act and ltules. Moreover. the Act/Rules 
came on the statute subsequently. These shops did not 
form first of the "Compensation Pool". 

In view of the position already explained in the preceding 
paragraphs, the question of any comparison n the matter 
of allotment etc. between the Compensation Pool pro-
perties and non-compensation pool does not arise. 

The allottees of the shops were merely tenants/licencees 
and they had no perpetual right for the Shop. According 
to the tenancy / licence they were not -entitled to sell or 
transfer the ShOp to anybody else and tena Icy/licence of 
the shops/stalls etc could be cancelled for violation of 
the terms of the licence. Moreover. these maykets are 
situated in very central localities and the licence fee being 
paid by a substamial number of shopkeepers is only 
nominal. Even by recovering capitaltsed COSl at 20 years 
rental the amount recovered is quite nominal Taking 
all the facts into account, it was decided in consultation 
with the Finance Ministry to recover 2:0 years renlal as 
Capitalised Colit. With regard to the point regarding 
recovery of cost of land. since so far only licence fee Was 
being recovered it will not be correct to say that cost of 
Jand had been recovered. A statement indicating the 
Licence Fee being paid by majority of the shopkeepeR 
in the four mctrkets and the amount of the Capitalised 
Cost recovered is attached. (See Annexure) 
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Ground 9 : In the case of shops etc. allotted on concessional rate 
of licence fee, the element of service charges (in lieu of 
property tax) is not included and, therefore. this used 
to be. claimed separately. However, even in the Licence 
Fee, maint enance and repairs used to be undertaktn by 
the CPWD. 

Ground 10: As already mentioned above, the terms and conditions 
of allotment of shops etc. in the above four markets 
were different from the terms and conditions under which 
compensation pool property were allotted by the Depart-
ment of Rehabilitation to the refugees. Moreover, the 
offer of ownership has been conferred to the shopkeepers 
under specific terms and conditions generally followed by 
the land and Development Office, in the matter of 
allotment of laI'd has to be followed in this case and no 
special consideration can be shown to the shopkeepers. 

9. It may be mentioned that decision to charge ground rent at 
the "Present value of land" was taken at the level of the Cabinet. 
Thougb olfer of ownership was made to most of the allottees/occupants 
eligible for allotment prior to 31·3-79, person could not make payment 
by this date and therefore, the date for payment of Capitalised Cost 
was extended from time to time up to 31.5.80 in the case of Pleasure 
Garden Market, Kamala Market and New Central (Shanker Market) 
and upto 15.7.80 in the case of Sarojini Market. Some of the persons 
have opted for making payment in instalments and are still making 
payment. In the meatime. the land rates in various localities in Delhi 
were revised from 1.4.79 and 1.4.81 and in case these rates are adopted, 
the amount of ground rent recoverable would get increased. In order 
to give relief to the persons in the matter of ground rent, it has since 
been decided in consultation with the Integrated Finance that where the 
offers of ownership were made prior to 3 1.3. 1979 and the persons 
concerned had made payment by 31.5.1980 in the case of KaJ;llaJa 
Market, Shanker Market and Pleasure Garden Market and in the case 
of Sarojini Market by 15.7.80 in lump sum or where the persons opted 
for payment in instalments and made payment of innial amount by tbe 
above-mentioned dates and, thereafter, completed payment according to 
terms, the land rate to be adopted for assessing ground rent will be the 
rate prevailing on 31.3 79, This has given substantial relief in the matter 
of payment of ground rent. 

10. It may be mentioned that the payment of ground rent 
cannot be compared with licence fee being paid earlier because in the 
former case the person will become as owner and be able to dispose of 
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the same with the permission of the lessee whereas in the case of 
licence, they are cov~red by the terrn~ and conditions of the licence 
deed. Transfer to other party or subletting in full or partially is not 
allowed and for breach of the terms and co nditions of the licence! 
tenancy, the licence/tenancy clln be terminated and the possession taken 
by Government. By becoming the le§see the persons have got sub-
stantial benefit. 

II. It has also been mentioned in the representation that the 
shopkeepers have only made payment of the Capitalised Cost and had 
not accepted the terms lind conditions. If the terms of the offer of 
ownership were not acceptable to them. they should not have made the 
payment of the Capitalised Cost Payments from the shopkeepers 
were accepted without formal acceptance of the terms because in a 
number of cases they are illiterate and the Ministry did not want to 
1)ut persons into difficulty and, therefore, procedure of accepting pav-
ment without formal acceptance in writing was adopted. Moreover, 
the very fact of the making of the payment confirms acceptable of the 
terms and conditions contained in the offer of ownershIp and in case 
the terms were not acc'ptable to the shopkeepers, they were at liberty 
to refuse the offer and need not have made pa:yment and could have 
continued to remain as tenant/licencee. 
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APPENDIX vm 
(S~~ para 6.4 of the Report) 

(REPRESENTATION DATED 3 SEPTEMBER, 1982 REGARDING 
FORWARD DEALINGS IN SECURITIES 'A' LIST AT BOMBAY 
STOCK EXCHANGE IN CONTRAVENTION OF THE SECURITIES 

CONTRACTS (REGULATION) ACI', 1956.) 

Nirmal Kumar 31. Comer Chambers, 
Shivaji Park Road 5, 
Bombay-4000 16. 

To 
3rd September, 1982. 

.. 
Lok: Sabha, Petition Committee, 
C/o Senior Legislative Committee Officer, 
Lok Sabha Secretariat. 
Parliament House Annexe, 
New Delhi-llOOO1. 

Dear Sirs, 

Re : Forward dealings in securities 'A' list of Bombay Stock 
Exchange in contravention of the provisions under Securities 
Contracts (Regulation) Act, 1956 (42 of 19S6)-Enforce-
ment of ban on. 

I refer to my submission to you dated 28th July, 1982 and 
acknowledgement liated 27th August, 1982 informing me that the matter 
is taken up with Finance Ministry. 

I further submit a cutting from Indian Express Bombay dated 
17.8.82 entitled "BSE Crisis over, says Finance Ministry Official". 

The official admits "The official admitted that forward trading 
was going on unofficially though it has been banned'" 

Forward business is banned vide Notification dated 27.6.1969 
under Section 16( I) punishable under Section 23 of the Securities 
Contracts (Regulation) Act. 1956. It is punishable with imprisonment 
for a term which may extend to ~)Oe year. 
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The official has mentioned various measures to overcome the 
crjsis as well as hint to improve upon Act 42 of 1956.· 

Does it imMy the Government bas no powers to enforce ban 
undrr Notification ?The unofficial forward business is done openly by 
resoJ'ling to fortnightly badia, undua badla and carry forward business, 
otherwise there can be no defaulters. 

I once again submit that forward business is relortedto in the 
knowledge and abetment of tbe crime by Government Directors on the 
Governing Board. 

Ratber illegal forward business in securities A List is done wbere 
Government Directors shield this crime. The Government Department 
instead of enforcing the ban brlps it and' for tbis abetment of crime 
Government Directors must be brought before criminal courts. 

In Rajya Sabha Question No. 26 of 27th April, 1982 to Question 
No. 1 by Shri Jagdilh Prasad Mathur, tbe Hon'ble Finance MiDlster 
denies if there is any forward business. According to him the business 
i. "permitted by the Government under notification". 

Sir, obviously it is a misleading and wrong reply as proved by my 
submission dated 12tb July, I <'82 to tbe Hon'ble Finance Minister and 
now admission of the officidl vide cutting dated I 7.8.1982 attacbed, * in 
interview granted by Finance Ministry official to U.N.I. 

Under "Rule of Law" it is necessary tbat tbe law of tbe land be 
enforced and obeyed by one and aU. No one is above law. It is really a 
sorry state that law making macbinery first makes a law and then abets 
in breaking it. The Government Directors here in this case for seeing 
tbat everything is lawful but are in abetment to break the law. 

Obviously, tbe Government officials bave different statements for 
Parliaments, Press and Stock Exchange. 

I have already submitted my prayers before you in my submission 
dated 28.7.1982. 

I once again submit and pray that-

(j) A Commission of Enquiry be appointed to look ioto 
illegal busioess in the past and the changes contemplated 
for future workings inviting sug,estlons from the public. 

·Not enclosed 
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(ii) Securities A List be merged with Securities B list and 
notification dated 27.6.69 be enforced. 

(iii) Suitable legal action be taken against Government Directors 
for allowing forward business and mis-leading the Govern-
ment by giving wrong statements and making the Finance 
Minister give false reply in Parliament. 

Thanking you, 

Your. obediently, 

Sd/-

Nirmal Kumar. 



APPENDIX IX 

(See para 6.S (2) of the Report) 

MINISTRY ON FINANCE (DEPARTMENT OF ECONOMIC 
AFFAIRS) NOtIFRATIOI' DAlEO 27 JUI'ItB, 196' 

Ministry of Finance 
(Department of Economic Affairs) 

NOTIFICA TIONj 

New Delhi, the 27 June, 1969. 

S.0.2561 :-In exercise of the powers confened by sub section 
(1) of section ] 6 of the Securities Contracts (Regulation) Act. 1956 
(42 of 19~6). the Central Go"ernment, being of opinion that it is 
neassary to prevent undesirable speculation in seel/rities in the \\'hole 
of India. hereby declares that no person, in the territory to ",hich the 
said Act extends, sball, save ",ith the permission of the Central 
Government, enter into any contract for the sale or purchase of 
securities other than such spot delivery contract or cOntract for cash or 
hand delivery or special delivery in any securities as is permissible 
under the said Act, and the rulel, bye-laws and regulations of a 
recognised stock exchange. 

Provided tbat a contract otber than a spot delivery contract or 
contract for cash or hand delivery or special delivery in any "ecurities on 
the Cleared Securities List of a reco~nised Stock Exchange may be 
entered into between its members or thlough or with any sucll. member 
for the purpose of closing out or liquidating all existing contracts 
entered into upto the date of this notificalion and remaining to be 
performed after the said date, but such contract shall be subject to the 
rulf's, bye-laws and regulations of the recognised stock exchange that 
come into force when further new dealings are prohibited in any 
securities on the Cleared Securities List and subject also to such terms 
and conditions, jf any, as the Central Government may from time to 
time impose. 

Sd/-

(No. F.l/14/SE/69) S.S. SHIRALKAR, Addl. Secy. 



APPENDIX X 

(See para 6.S (2) of the Report) 

M1NrSTftY OF FlN~NCB (DBPARTMENT OF ECONOMIC 
AFF AIRS) PRESS NOTE DAreD 27 JUNE. 1969. 

Ministry of Finance 
(Department of Economic Affairs) 

PRESS ~OTB 

New Delhi, 27 June, .1969. 

Certain unhealthy trends have been developing of late in 
the shares and securities business If they are allowed to continue 
unabated. there is danger to the health of the stocle market and to the 
investment climate. particularly wben there is a revival of public invest-
ment interest in the capital market. To curb these unhealthy trends 
and to prevent undesirable speculation, the Central Gover"ment bas. 
by a notification issued today in the Gazette of India E'ltra-ordinary 
banned. with imme liate effect. forward trading in shares all the "toct 
exchanges E(isting contracts entereo into Upto the date of the notifica-
tion and remainiQ~ to be perfomed are, hotlever. permitted by the Ilme 
notificat on to be liqUidated in accordance with the rulea, bye-laws and 
regulations of the Stock Exchanges concerned. 
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w
idow

s and disabled w
bo bave no other 

source of 
incom

e. A
s 

tbis 
i. 

a m
atter concerning th

e
 w

ell 
being 

aDd 
security 

of the 
D

efence Sivice in the 
intereats 

of tbe country'" security, it needs urgent 
solution. 

A
nd accordingly your petitioner pray tbat tbe 

Lok Sabha be seized of this m
atter and recom

m
end 

the 
G

overnm
ent· appropriate 

rem
edial 

m
easures 

like, ailow
ina full com

m
utation of pensions 

to the 
pensioners w

ho are recriving a basic 
pension, 

less 
than 

Rs. 
75/-

per 
m

onth as a re~ult, it will not 
only reduce the w

ork load 
of the C. D

. A
. (p) to 

an appreciating 
e~tent but also 

belp pensioners to 
invest 

the 
lum

p 
lum

 
in a w

orth w
hile enterprise 

for their rehabilitation. 
Sim

ilarly. it will 
also put 

a 
check 

in 
furtber 

increa,e 
of 

w
ork 

load 
on 

C. D
. A

· Cp) as one elLpect release of an 
approxi-

m
ate 

40.000 
personnel 

per annum
 from

 D
efence 

Services." 

3 
4 

8 

., 
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e 
of

fic
er

s 
st

af
f 

w
as

 a
ls

o 
di

sc
on

tin
ue

d 
w

ith
 e

ff
ec

t 
fr

om
 

th
e 

- <:> -



2
' 

At
 tb

at
 ti

m
e,

 t
he

re
 w

as
 n

o-
as

so
ci

at
io

n/
un

io
n 

reo
 

pr
es

en
tin

g 
th
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 d
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